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of his reply to.a letter from Shri N.
G. Goiay, High Commissioner of India
in the United Kingdom, regarding
the unlleged death of Shri Netaji
Subhash Chandra Bose in an aid-crash
over Taipeh in Taiwan in August,
1945, stated that there is no record of
Netaji Subhash Chandra Bose’s death
in his archives. Considering the ex-
traordinary nationa] ang international
- importance of this matter and in view
of the fact that the Indian people’s
minds have been greatly exercised
over the truth or otherwise of the re-
port of Netaji's death in the alleged
air-crash, it is the duty of the Gov-
ernment, in the national interest, to
place on the Table of the House with-
out any delay the full text of the cor-
respondlence exchanged between Shri
N. G. Goray and Lord Mountbatten
on this subject.

May I ask you, Sir, whether a copy
of this statement will go to the Gov-
ernment?

MR. DEPUTY-SPEAKER: It will be
sent to the Government,

"14-48 hrs,
PASSPORTS (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: The
Housg will now take up the Passports
(Amendment) Bill, Mr. Kundu,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): Sir, I have great pleasure
in moving this Passports (Amend-
ment) Bill....

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I rise on a point of
order. The Minister wants to increase
the fee, it I am not wrong, by this
ptece of legislation from Rs. 25 to Rs,
50. It is a Money Bill. according to
the Constitution. Therefore, the per-
mission of the President is necessary.

. May I know whether the permission
- of the Fresident has been taken for
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moving this Bill? 1¢f the permission
has not been taken, then it cannot be
moved and it cannot be taken up for
consideration.

MR. DEPUTY-SPEAKER: It is not
a Money Bill in the sense that it 18
not an expenditure out of the Conso-
lidateqd Fund of India. It is just a
fee.

“A Bill shall not be deemed to be
a Money Bill by reason only that
it provides for the imposition of
fines or other pecuniary penalties.
ur for the demand or payment of
fees for licences or fees for servi-
ces rendered, or by reason that it
provides for the imposition, aboli-
tion, remission, glteration or regu-
lation of any tax by any local au-
thority or body for local purposes”.

That is what the Constitution says.
So, this is not a money Bill in that
sense,

PROF. P. G. MAVALANKAR (Gan-
dhinagar); Further to Mr. Gupta’s
point....

MR. DEPUTY-SPEAKER: No, that
has been disposed of,

PROF. P. G. MAVALANKAR: I am
on another point,

Although this Bill is coming for the
first time today for consideration, my
information is that Government are
already charging Rs, 60 pending Par-
liament's approval. 1 want to know
whether that is in order.

MR, DEPUTY-SPEAKER: That
does not arise out of this Bill. You
can take it up with the Government
when you speak on it, if this is so.
This is not to be raised at this stage.
If the Government is charging some-~
thing illegal, other courses are open
to you: you can speak about it when
you speak on the Bill.

PROF. P. G, MAVALANKAR: We

. want to know whether this fee of Rs.

80 is being chlrled_,or not.
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MR, DEPUTY-SPEAKER: It does
not arise at this stage.

SHRI SAMARENDRA KUNDU: Sir,
1 beg to move:

“That the Bill {0 amend the Pass-
ports Act, 1967 be taken into consi-
deration.” }

1 must thank all Members of the
House for the excellent cooperation
that we have received during the last
few months in giving the passports
tn the shortest possible time to the
people and also making it available
to a large number of people. We had
given some responsibility to the Mem-
bers and they, on their own, also took
up some responsibility-—the responsi-
bility of verifying certain passport ap-
plications. I also want to thank them
because I think more thp 1,560,000
passport applications have been veri-
fied by the Hon. Members and this
has helped the people to get passports
very quickly.

SHRI DINEN BHATTACHARYA
(Serampore): But this was very diffi-
cult for us: you must understand our
difficulty! - L 'EI-IJ

SHRI SAMARENDRA KUNDU: Sir,
during the Emergency we found the
people of India ag jf they were in a
big prison, that is, prison of India. One
of the first things that we took up
was to grant them freedom to move
one of the Constitutional rights—the
fundamental rights which have been
given to them. We made certain quick
changes which could be done adminis-
tratively wt that time, and one of the
changes is that we allowed free en-
dorsement to all the countries except
South Africa and Rhodesia. Since we
tounq there was great rush and the
petitions for passports from people
came like a thundering shower—they
wanted to go out: they were choked
up;—we -mobilised the machinery in
such g way that it could come to their
help. We immediately put in addi-
tional staff of 378 clerks and also put
in gome officers. Some of our staff—
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I also take this opportunity to thank
them in this forum of Parliament—
worked hard and at times into the
night to dispose of some urgent and
important passports. Also, during the
Emergency, for no reason or rhyme,
many passports were impounded and
we took the first chance to undo that.
At least 200 passports which had been
impounded were rel i from this
sort of impoundment,

I would now like to give some
figures about the passports that were
issued during the last two and a half
years. In 1876, about 4.26 jakhs pass-
ports were issued; in 1978, it increas-
ed to 5.73 lakhg passports.

SHRI HARI VISHNU KAMATH
(Hoshangabad): How many passports
were refused?

SHRI SAMARENDRA KUNDU:
You must enjoy eating the fruits; you
should not count, how many are
rotten,

In 1977, the figures jumped upto
nine lakhs from 5.73 lakhs in 1976.
By the end of June this year, we have
already issued 7 lakhs passports and
by the close of this year, we hope
that the figure will reach near about
18 lakhs.

SHRI DINEN BHATTACHARYA:
Have they al] left the country, or
have simply taken the passports?

SHRI SAMARENDRA KUNDU: 1
do not know that. Some time back, I
visited Ernakulam passport office and
I saw a youngman applying for a
passport. I asked him why he was
applying for a passport. Hig friend
said that he wanted to get married.
So, some people also want a passport
to get married.

SHRI KANWAR LAL GUPTA:
What wag your reaction?

SHRI SAMARENDRA KUNDU: I

- have always a passport..... (Infer-

ruptions)

‘e



‘278 Passports

SHRI KANWAR LAL GUPTA:
What about your senior and boss?

SHRI SAMARENDRA KUNDU: All
of you should join to see that my
senior colleague also gets a passport
for this purpose. Shri Kamathji
wanted to know how many applica-
tions for passports have been reject-
ed. Perhaps, he wanted to know the
arrears, the pending applications.
Even now, the arrears are quite high;
more than 2.5 lakh applications are
still pending.

PROF. DILIP CHAKRAVARTY
(Calcutta South): How many pass-
ports were refused during Emer-
gency?..... (Interruptions)

SHRI HARI VISHNU KAMATH:
He wants notice for that.

MR. DEPUTY-SPEAKER: Gene-
rally, passports are not refused. Only
in a few cases, they are refused, other-
wise they are kept pending.

SHRI SAMARENDRA KUNDU:
Now, Sir, there were very few pass-
port offices al] over India and some
of these offices catered to the need of
3 to 4 States. We want to see that
every State has g passport or a sub-
regional passport office. We have
already opened two passport offices,
one in Bangalore and the other in
Calicut. In Ernakulam, there was a
very big rush of applications for pass-
ports; we, therefore, opened a sub-
regional office at Calicut. Kerala is
the only State all over India, where
we have two passport offices, one is
the full regional passport office and
the other is sub-regional passport
office. Given your support, encourage-
ment and sympathy, I am sure, in the
shortest possible time, we will be able
to open passport offices or sub-
regional passport offices at least in
each State headquarters or wherever
the State Governments will desire
that the passport offices should be
located, or after @ discussion with
them.
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AN HON. MEMBER: Will there
be one in Assam?

SHRI SAMARENDRA KUNDU:
Yes, why not? :
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SHRI SAMARENDRA KUNDU:
Some hon., Members said that this
Bil} is mainly intended to see that the
present fee of Rs. 25 is increased to
Rs. 50. It ig true. Otherwise, the
rest are nominal amendments. There
was no other way than to increase
this fee. Rs. 25 for a period of 5
years—that is, at the rate of Rs. §
per year. This was there for 17 years.
Now the cost of al] equipment, wages,
rental for buildings and everything
has gone up....

SHRI K. GOPAL (Karur): It was
for 8 years.... -

SHRI SAMARENDRA KUNDU:
No, no.
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- BHRI K. GOPAL: I sm helping
you.

SHRI SAMARENDRA KUNDU:
No, no. You are misleading me.

SHRI K. GOPAL: I want to cor-
rect you. When I got the passport, it
was Rs. 15 for 3 years. Subsequently
it was increased to Rs. 25 for 5 years.

MR. DEPUTY-SPEAKER: Please

do not try to divert him from his
track.

SHRI SAMARENDRA KUNDU:
Mr. Gopal is a good friend of mine.
He wants to go out of his way to
mislead me.

It was then for 3 years and the fee
was Rs. 15. Then it was raised to
Rs. 25 and the period was 5 years.
This was the position. Now we want
to increase it to Rs. 50.

PROF. P. G. MAVALANKAR: You
want tgo, or you have already
increased?

SHRI SAMARENDRA KUNDU:
Unless you pass thig Bill, how can we
increase?

PROF. P. G. MAVALANKAR: But
you are already charging Rs. 50.

SHR] SAMARENDRA KUNDU:
We are greatful to those people in-
cluding you who are paying it.

MR. DEPUTY-SPEAKER. Paying
in advance.

SHRI SAMARENDRA KUNDU:
Therefore, there ig a clause here
which we have introduced, we are
receiving it by departmental orders
and that we want to regularise it so
that it will be effective after the Bill
is passed. . That is there in the clause.
We can do it by administrative or-
lers. For receiving extra fees we
need not come here. We have al-
ready done it. You will be giving it
a legal sanction. Now -that it was
iliegal but we come to you, you get a
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chance to discuss, we take your
opinion and support and till there is
another increase, Rs. 50 is going to
be the fee.

Why are we increasing the fee to
Rs. 502 The reasons are these. There
was a calculation about the cost of
preparing one passport and it came to
between Rs. 40 and 45. From the
Rs. 50 we get, we will be paying
Rs. 3.50 for sending the passport by
registered post. Earlier when the fee
was Ra. 25, the applicant had to pay
Rs. 3.50 towards postal charges for
sending the passport by registered
post. So, actually, if you deduct
Rs. 3.50 from Rs. 50, it comes to
Rs. 46.50 per passport. The cost is
now Rs. 45. Rs 1.50 only is the mar-
gin. Ag the cost of this is increasing,
may be, by the time we come to you
next year, thig limit must have been
crossed and it could be Rs. 55. For
some time we should not vex you
for increasing it and I finq that the
people are ready to pay a little more
fee, but they want very quick and
every efficient service. For that we
need some sort of modern gadgets.
In a year if you issue about 9 lakhs
passports as we did last year, you
have to take the help of modern
gadgets.

Some time you do not get the
printed passport booklet. These are
printed in g particular style and
design at a particular press, that is,
at Nasik Press.

We need to improve the efficiency
of entire establishment. We need
electronic gadgets and tabulators, We
need at least an office where it should
not be completely cramped and
huddled into heaps. I have gone to
various offices. Files are being
heaped like mountains. Clerks and
other people are working there
breathlessly. Therefore, we have
taken a small step ahead hoping that
generously, as you have always been,
particularly in this matter also will

: grant us this liberty.

There is nothing else in this Bill.
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We have some minor or usual
amendments. Ag the House is aware
the Code of Criminal Procedure 1808
has been repealed and replaced by
the Code of Criminal Procedure 1973
and Foreign Exchange Regulations
Act 1947 has been repealed and sub-
stituted by Foreign Exchenge Regu-
lations Act of 1973. This Bill, there-
fore, makes this substitution in the
form of amendment in this Bill
While bringing this Bill, we have also
taken the liberty to modify the rule
to bring it in conformity with the
recommendation of the Committee on
subordinate Legislation.

With this I commend this Bill for
discussion.

Once again 1 thank all the Mem-
bers for giving their co-operation and
sympathy and ] assure you that
everything possible will be done to
see, as far as possible the passport is
delivered to the people quickly.

1 have already made an announce-
ment that within 35 days from the
date of application, we will give
passport,. We will still try to shorten
this period.

Whenever there has been some
grievance anywhere, we have gone,
we have made on the spot inspection,
We have made surprise visits. I had
gone to Ernakulam and also to Cali-
cut when the passport office was
opened. I know how the people there
appreciated this act of the Govern-
ment. I hope we will keep it up with
all your co-operation.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to amend the
Passports Act, 1967, be taken into
consideration.” .

There are some motions for circula-
tion and one for referring it to the
Joint Committee.

Shri Kanwar Lal Gupta wanted it

to be sent to the Joint Select
Committee.
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SHRI KANWAR LAL QUPTA: 1}
am not moving. o

SHRI B. RACHAIAH (Chamaraja-
negar); I rise to make a few observa-
tions on the Passport Amendment
Bil] 1878. In the preliminary re-
marks, the Minister Incharge of the
Bill has explained the scope of the
Bill anq the necessity for increasing
the fee for issue of passport. It is
clear also from the statement of
Objects and Reasons of the Bill.
The reason given in the Statement of
Objects of the Bill is that the cost of
issue of passport has increased and
therefore to meet that expenditure
this change was necessitated. My
objection is only this; Al those
passport applicants whose passports
are pending in the passport office after
the introduction of this Bill, and be-
fore the finalisation of thig Bill, have
got to pay this enhanced fee. How
can this enhapced fee be levied re-
trospectively? We are only now dis-
cussing the Bill and how can you
levy this retrospectively? That is my
question.

Foreign travel is no longer a mono-
poly of a few individuals, who may

‘make pleasure trips. There are peo-

ple who are going in for cultural ex-
changes and for economic and trade
business and for higher studtes.
There are those who want to seek
jobs elsewhere. I am particular about
this last class. There are skilled
workerg and drivers and cooks. They
geek jobs in the Gulf countries. About
those people I am worried, If you
levy a fee of Rs. 50 then it will be
difficult for them to pey it. You
have increased this period from 8
years to 5 years. This is good, What-
ever change you make, it has te be
effective only after the President has
given his assent to thig Bill, for this
increased rate, Otherwise it will pnt
be a correct Monetary Bill

Members of Parliament have been
authorised to give certificates to those
applicants who seek passports. The
MPs, represent nearly 8 Assembly
Constituencies. They may not be able
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" to know. every person. personally,
Still, “we will have to certify that we
know them peérsonally to the best -of
our ‘knowledge and belief’ and so on.
Unless an oath is taken by the appli~
cant before a magistrate, it will be
difficult for the Members to certify
that there are no cases against them
or that they are not involved in any
objectionable activities and %0 on. I
wish to make it clear that thig will be
too much of a burden on the Mem-
bers of Parliament. If we ask those
people to bring this affidavit from the
magistrate, then, they will feel that
we are not obliging them at all. So,
if we include it here in the rules in
respect of issue of ‘passports, then,
the responsibility wil] be there on the
Government. M. Ps. will not be
blamed for that. So, we wil] be sav-
ing the Member from this embar-
rassment.

Therefore, I wish to suggest this.
Before approaching the MP. for
getting this certificate, the applicant
should obtain the affidavit from the
magistrate,

Otherwise, he will be put into diff-
culty. He will refer back the applica-
tion to the officer or the police to veri-
fy their antecedents. So, we do not
know each one of them., And on what
reason are they going out?

My third point is with regard to the
issue of a diplomatic passports to
Members of Parliament. The Minis-
ter of Externa]l Affairs has made @
statement in the other House that he
will try to issue diplomatic passports
to all Members of Parliament who
wish to go out. Now, the M.Ps who are
irfeluded in the Parliamentary Delega-
tion are given the diplomatic passports.
But, all the M.Ps are not getting. So,
this assurance of the Minister for Ex.
ternal Affairs hag not yet materialised.
1 would, therefore, request the Minis-
ter to see that it is done.

The fourth point is that in the Gulf
countries and other countries the un-
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skilled and skilled labourers are being
registered by the agents and the firms,
According to 1922 immigration Act, the
Labour Department has got the power
to issue licences to the agents and the
firms. I have read in the press that
nearly 2,000 agentg have been arrested
and about 30,000 passports have been
seized. It is good some action is
taken.

These agents and the firms which
have been issued the licences and some
unscrupulous people have swindled
these unforunate people; there are
unskilled people, farm laborures, who
want to go to  Australia. The other
day the Australian Embassy officials
have issued a statement that nearly
40,000 people from Punjab have been
decided by these agents and their
names have been registered and a good
many have been swindled by these
people. So, this kind of unscrupulous
agents misleading the people who want
to seek jobg outside has to be stopped.

The fifth point I want to lay stress
on is with regard to starting of some
more passoprt offices jn all the States
and, particularly, in those States where
the skilled people are trying to go out
of this country for seeking jobs. Al-
ready you have made a statement in
the Press that all the States will at
least have one passport office. Now,
you have been pleased to open one
passport office in Bangalote and ome
in Jaipur and one sub-office in Calcut-
ta. I wanted to press for that. Be-
fore that, you have done it so far as
Karnataka ig concerned. I think you

for the gsame, As regards the
delay in the issue of passports, you
have said that within 35 days the

papers will be processed and the pass-
ports will be issued. There are seve-
ral columns in the rules wherein the
applicants have to  furnish certain
certificates. So many restrictiong are
also there. You have abolished P
form. It is good. But some other
restrictions are still there. I want you
to go through the rules and stream-
line the same. This will reduce the

burden on the applicant. About 6,000
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Indians who have gone abroad got
stranded there for want of immigra-
tion certificates. We should not put
vur people in a difficult position.
Though it is a separate thing, I wish
to draw the attention of the Minister
to this important human  aspect.
These facts have to be taken into con-
sideration while we supply our techno-
crats, doctors, engineers and techni-
cians. Some of them are finding diffi-
culty in other countries and they feel
they are not properly ireated. They
have to take care of. I hope the en-
thusiastic Minister who wants to re-
move the bottlenecks in the way of
getting passports will look into this
aspect as well

Lastly, I want a clarification from
the Minister. The Minister has said
that every individual has s fundg-
mental right to go abroad. 1 want to
know how many applications, parti-
cularly of politicians. belonging to
different groups have not been given
passporis. I want to know the num.
ber ot applications pending as well as
disposed of. In the Delhi passport
office at Shastri Bhavan we find a long
queue of people including women and
children. There is lot of rush. You
have to open more offices. I am not
objecting to your levying of Rs. 50 Bs
fee but what I am objecting to is that
you want to recover from retrospective
effect. This is the only strong point
on which I urge the Minister not to
recover the enhanced fee with retros-
pective effect.

In the passport offices there are
good officers but there are officers who
connive with the agents and collect
lot of money. So, there is corruption.

MR. DEPUTY-SPEAKER: Please
conclude. : .

SHRI B. RACHAIAH: I am conclud.
ing. I am only trying to draw the
attention of the hon'ble Minister to the
prevalent of corruption in the passport
offices. With these few remarks I
qualitatively support this Bill.
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wdY wgiew ug W az w3 f& ofaaciz
¥ 87 % ¥ Y, IR feiy S
&, feitfes  qraw'd femr o

™ aa o @l qgi 9 Al &)
W & &l § ag qed FaT
AT T, W I T HEAT SR 347 1
w1 7AY wgEy ¥ g woAmy WY
fF 37 9< qFawr w@t @ war ?
HTH GTET EX UF &1 a9 & @ &,
agi as fr fra s Y AW & ey
w49 #Y, Al §ri w1 dq § owy,
foarr &k e N a Hwg & aww
fafeerer sgm 9w suf A @ TR
aradE &y ¥ fag dare i—3w fadl
¥ fao 3 ¥ fAg g & 1 Az wEA
2 fr sfrehy i oy Y oY qradeE
fear i | A g o eedr
¥ foww for qraeT o frar wg 9
¥ faons g @ A w0 ay S
2 % aUFTL A &7 WIS W B FUA
frur &, afer  foregit agw wrgae A,
I% fasis 9ay #ar sEA@ W § ?

el et vy w<A % fag W
% wgr s Qor e wifre gaas
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€z & AT | Afer mdr A woE
qre 7 ariedw §.0 6 TR & Ry
a3 witew Wiy A @F | At 2o
FT %0 g1 7 WY w7 Y a §
gQF @2 ¥ urus g wiiew
AT | T W Wrr 9w 7w
fr ¢ 7R & Y, A-ftr 7R § qn
UF & qIAT o AGH | A qrE wind
R A e Y qrag s i
+& ©2eg ¥ oF gF wrw aane i
o gy & a1 fr g wm
gAtges § 43424 weardvig fiw w¥
¥ art &) o a0% & 20 gAT AT
ofv wevdate ga avg &7 § 1 & ween
f& wgr 9T wwnEr T § 28 9 w9
s fram qg ANfag f5 O wdm &
a0 At 7 & qrerrd wrfiew s @
CO I

o K gy ¢ AR AT F W
1 s o g 21

st wTT W AN 2 g @ AT
grar § 1 w0 W W I A A
T g |

dar fr @ ¥z € wwr fr =
e Y ag @ 8, 7 weer waor d
@ F7 W7 9aw fag gTFe & ot g9
gfaard & § 1 ¥ qradE ¥ wfi W
ot srag gfeend & § wRT AW & fag
wfes & wiger g f5 go § ol WY
wyrr fovaas e fafrrdifedaT &
faad Sy ¥ SgrEr AT AT AT,
g F AT @ T wid, grande
&), T8 GaT @ | gF Ko aw ag
Targy i fea Wi $1 aradiE o
LGER IR GO
o7 ¥ qraNE e & ae agr 9 AT
# sivdrorc g #, 3a% agT K1 WX
15 wf % firdy us wrodt & fawrs



"W wirrdy ¥t § ar g vwor frwgw
W& o qreid wT wmdew won
¥ vak fawrs o wrdmfy g &
qr g dwrr dew B 7 farogw
Y, W feir ¥ Rar f A
#rk wrbardY At 7€ 7 ek &am o AT
Wt §, o #% oy wav ? IEd oW
TReNE A g7 AR qrEdE AT W A
i W o gre S afefeie o wid
%, wg vy dy afefrde so X A
71 Y AT, Tk I ot wETw aifeg
oY avTee 5 g & o T, fea
faserar ot 7

SHRI P. VENKATASUBBAIAH
(Nundyal): He is  your supporters.
Hea is a supporter of your Government
That is why you allowed him to go.

SHRI KANWAR LAL GUPTA: Whe-
ther he is our gupporter or your sup-
porter, [ know one thing. It is that
the two sons of Indira Gandhi used
to live with him in London and they
took education when they were living
at his residence and they were sup-
ported by him .....

(Interruptions)

S FAT O 4o JATH WRA,
wafa, ot dom & X # W geenrd
TRl wife + & Wl AT wr qwd
B § e 3y ager weeT F fRar ¢
o & s v g e o o SRl
faq & Set @y g S 3

&1 Wt & ang § ¢y faw 57 qud:
w0 .

SHRI VAYALAR RAVI (Chirgyin-
kil); Mr. Deputy-Speaker, Sir, I
oppose this Bill. Even though I oppose
the Bill, I take this opportunity to
congratulate the Minister and the
Ministry for the relaxations _ they
have made in the- lesuing of passport.
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A special consideration has ben shown
to Kerala where there is huge rush
for passport. Definitely they deserve
our congratulations for their expedi-
tious action. The passport is a funda-
mental right and even the Supreme
Court Judge, Mr. Justice Subba Rao
has held in early 1987 that it ig the
fundamental right of every citizen to
held a passport. After that this Pass-
port Act, 1967 came.

15.40 hrs.

[{SHRIMATI PARVATHI KRISHNAN in the
Chair}.

The judgement came in March 1967
and the Act was passed in June, 1867.
This Bill which has been brought for.
ward by the Janata Government has
Put some more restrictions on the issue
of passport. You are making an
amendment to increase the charges in-
stead of making some basic amend-
ments to this Act. This is my objec-
tion, Even you agree with the Sup-
reme Court judgment. Even in the
latest case when some people moved
the court, a Division Bench upheld the
old ruling of the Supreme Court that
passport is a fundamental right of every
citizen. Even then, the Minister has
failed to bring forward a new Act.
You are still keeping the old Act of
1967 which had been brought before
the House to defeat the purpose of the
Supreme Court judgment.

The number of applications for pas-
ports has increased from 3.5 lakhs to 1
millon in 1978, which shows people are
more in need of passport. It means
your incomé has increased. When
your income has increased, why do
you want to charge more? Last year,
the minister announced with good in-
tentions that they may issue about 8
lakhs passport every year. Please re-
member that in the United States, with
a population of about 23 crores, they
are issuing 3 million passports a year.
This shows their efficiency. Of course,
I know you visited the passport offices
in Kerala and told the employees
there to issue passports quickly. Yet,
2 lakhs applications are pending in
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Cochin office. You must have addi-
tional staff on temporary basis to
clear off the arrears. Instead of the
arrears getting cleared, they are
accumulating,. You opened an office
in Calicut with all good intentions.
But it has not solved the problem of
arrears. So, 1 plead with the minister
to please do something to clear oft the
arrears pending in Cochin as well as
Calicut.

What is the purpose of a passport?
It is for going abroad. But here is the
Emigration Act, 1922, passed before I
was born. It was enacted by the
British when India was a colony.
When you are thinking of relaxing the
rules, why can’t you apply your mind
to change this Act? Clause 11 of this
Act says:

“Where the Central Government
has reason to believe that in any
country to which emigration for the
purpose of unsgkilled work is lawful,
plague or any other epidemic disease
dangerous to human life has broken
out, and that emigrants if allowed
to emigrate to that country would be
exposed to serious risk to life on
arrival there, it may, by notification
in the OfMcial Gazette”—I would like
to underline that—*declare that emi-
gration to that country for the pur-
pose of unskilled work shall cease to
be lawful.”

S0, it has to be done by notification in
the official gazette and you have to
place all such orders before Parlia-
ment. But you made some rules mak-
ing the emigration rules very strict
and you did not allow many pesple
paiting in Bombay and Cochin to go to
Muscat and some other countries. It
1s a violation of this law. You never
made any notification. You only gent
out a government circular against the
law. You are expected to place the
notification on the Table of the House.
‘Without doing it, you issued a circular
saying, “we hereby stop emigration to
Muscat and some other Gulf coun-
tries,” I know personally that many
poor people from my constituency and
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other plates also - went to the airpert
with the ficket. But they were told,
“You pay Rs, 2000 and I will do it".
The LDCs and others working there
made millions of rupees by just affix-
ing a seal!

And they completely harass the peo-
ple and sometimes the people are
thrown out of the plane, they are
checked out and thrown out. You
could have made some arrangement
before issuing a ticket. So, without
placing the Notification before this
House according to the Immigration
Act, 1922, which is amended later,
you made some kind of rules and
made the poor people come all the
way—you know the story, I don't
want to repeat it—selling all their
properties and everything and paying
some money and when they come
with a ticket, they are thrown out of
the airport and they are wandering in
the Bombay streets. Who made the
money? Many of the people in the
Passport office.

I went to the Passport office one
day. I had geen the people working
and I appreciate that people are work-
ing up to 8 o’clock. I have no com-
plaintg against them. There are some
good people in the office. but there
are many who are corrupt. Many of
them are corrupt and they are delay-
ing things like anything. And if you
go there, Madam Chairman, you can
see that from early morning till night
people are waiting there to get into
the queue in the Bombay passport
office because you imposed rafny
restrictions by way of immigration
laws and made the people in the Pass-
port office more powerful. I would
appeal to you that whenever you
make some change, you prepare & no-
tification and place it before the
House, but do not impose unnecessary
and unwarranted restrictions which
only harm the interests of the Indian
people abroad. In this connection, I
may tell you that you have made
ruleg for restricting the people
from golng abroad whether thay are
skilled or un skilled. ‘'There are



 yoany bogus agencies. People have
been cheated. 1 agree. But why
can't you set up one agency? The
present procedure is that you have
first to go to the Labour Ministry and
then your Ministry and then go to
the Home Minigtry, This is hell of a
problem. Why can't you coordinate
everything and make it one Ministry
to deal with it? Then, the authoris~
ed legal agents can recruit people
and they can be sent, Because of
different rules and different interpre-
tations and different Ministries, things
are becoming more complicated, So,
1 appeal to you to look into this mat-
ter.

MR. CHAIRMAN: Mr. Ravi, I
would request you to try to conclude.

SHRI VAYALAR RAVI: Madam, 1
am speaking on the relevant points.

MR. CHAIRMAN: I am not saying
you are irrelevant. I say this because
of the limiteg time allotted to the Bill
and the number of speakers includ-
ing those from our Party. You are
using up your Party's time. If you
are using up your Party’s time, I
have ng objection,

SHRI VAYALAR RAVI: You can
extend the time for discussion on this
Bill, if necessary.

MR, CHAIRMAN: That does not
mean that your Party gets more time.
I request you to be brief. I know it
ig difficult, buy kindly be brief.

SHRI VAYALAR RAVI: In a few
minutes I will finish,

So, I appeal to the hon. Minister to
change the Immigration Act by mak-
ing the necessary amendment.

There are many Passports of
Indian which are impounded during
emergencies in foreign countries.
Sometimes these Passports are im-
pounded due to some officials
personal vengeance also. I would
appeal to the Minister to please exn-
mine how many passports of the peo-
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ple Indians living in foreign coun-
{rieg are impounded. I can tell you
the specific cases jn which it has hap-
pened in Kuwait and Gulf countries.
The passports of many people who
have gone from Kerala are impoun-
ded because of the personal vengeance
of some officials in Kuwait.

Madam, there is a point made by
Mr. Rachaiah. 1 have no complaint
about that. It is a very good opportu-
nity to meet the people, we appre-
ciate it. You will also agree that it
is a good opportunity for M.Ps. to
meet the people. But there is no pro-
vision in the LP.C, or Cr.P.C. to im-
pound a Passport for a criminal act.
If there is no such provision in the
IPC or Cr. P.C. to impound a pass-
port, what js the need to say whe-
ther so and go is involveq in any cri-
minal case? After getting the pass-
port he can only communicate. There
is no provision to impound his pass-
port. Then why do you put that
clause in this? Please look into this
also.

The last point I make is, so far as
the Gulf countries are concerned,
there are millions gnd millions of
Indian people working in the Gulf
countries, you are not taking any se-
rious view of posting important dip-
lomatg in those countries. There are
complaints that our Ambassadors are
sleeping and they are not taking any
interest. Even I have got one
specific complaint against one Am-
bassador about whom I have written
to the Minister. ‘There -are many
complaintg against the Ambassadors
and I would appeal to the hon, Minis-
ter to look at the importance of the
Gulf countrieg where millions and
millions of oqur people are working,
especially the people from the south-
ern part of the country and they can
only be strengthened by putting there
people who speak Tamil, Telugu,
Malayalam and Kannada. I appeal to
you to gee that the people who work
in those embassies know some South

. Indian languages, Secondly, senfor

and important diplomats shoulg be
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appointed there, to protect the inter-
ests of our people who are employed
in those countries.

I cannot support thig bill, in view
of the reasons I have given,

MR. CHAIRMAN: I would like to
draw the attention of the Members to
the fact that 2 hourg have been allot-
ted to this Bill; and out of the 2
hours allotted, 1 hour has already
been consumed. At the risk of being
told by people who talk a lot, that I
talk a lot, T draw your attention to
this. Now Shri Durga Chand.

SHRI VAYALAR RAVI: May 1
move a Motion that the time be ex-
tended upto 6 o’clock?

MR. CHAIRMAN: You can move it
at the appropriate time.

St gl we  (FiET) ;0 dew
qrdw arfegar, g qrand fas w5
B9 @9 A0 AN FY @ & AW weAr
=fgw |

MR. CHAIRMAN: That is differ-
ent, because many have opposed it.

sfrgat w37 P ¥ oy
§# g ard FEAT AEATE 1 TEH
w15 orr At & B 9 ¥ gady gt Ay
# arft & av ¥ fadw Fawer § o
T AT § 9gd Wy #3995/ £ fomy
5 qTgT W AT WY AT A F GY
qfvwsra wrlY fr § w7 g8 & 1 xAfag
T qranE gede faw & wrdr @
Fir g faft

Zud TN A W 99 T
w4y &1 gad #1§ v T8 & Pr aga-
# it & @9 @5 T8 § e g A
T2 F FIETLH T Bre AT I 0
T g & & OF ara wgar qugr
g fr e e aifeatiie w) o ae
qradE & forq FET gwedt §, gad I
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qrEW FT Wt ¥ Wy § 1 T A
sffrsmm & faq foeeht & aodfom
¥ dzy wyamy § o el 9 g oy
T &Y FEAT AT &1 9% SiF ¢
HH gH A & faey o ot faear
§ Afewr g w7 O T WIT WY TG
FTAT TFAT & | WA A €W faer Koy
qrade 77 AT gt § 77 gwre Wi
w7 41 ¢, qg O a1 Wt S, Il ww
faer % qrer 17 § @Y @ W &Y W@
&1 3@ ® AT # QAT AT 7
g ey & 3o Taw & Frw wqrdy
wIrfgy oY 1 (wwEww)

oF ady quit 7Y ava 7y & T A
qrate sfefas o gem wgr oY ¥
STo moey qfsT i o gz g g f
gn g% t3z # <A T snfes
g % fzmrad 9w 7 fau «ff gewr
fagr) aronft %1 0% 7a o ar fx
femram wEw uF (0w Tey &, W@
AR A% §, Ayt F AG T7 o7 TR
gfen faerely wfew 1 fgmrsm saw
F o ar @ g F fan awig
a1 § ar o famet W7 E | BT ™
#1 qear A g wam o fr ag &
udvaedy wae AT w1 T E AW
% g warg fzar 5 Ot o aeiE
wifen #1 Qe & A A g
worew g gm0 feArae R
& fom Iiy w1 fF @8t ¥ I17 gR
aofvaT et &1 Afew § gan wgn
mrﬁﬁ-ﬂmwgﬁw&fm&
fgamare B ST g QAT AT § 0
agt & w0 waAT qFa favelt F1  foa
2 § st Ty w7 i gga fra 3T &
£ a7y & I g1 &% &1 AT R
gaforg & ¥t I ¥ ofrw v
gt wTe e ot 3 3y Qv srrfefes
ove T § a1 w7 A oo dw
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o ¥, gt faraw gdw § oy wmowy
aF qrefd wifer @ear afgg
agt xEwy afr wrangEar ¥\

# v fw ww wT A qrET A
#gre ¥ aga o Gy w gx W
& #ifmr &Y 3 1 1w & v @
g | s ot daw e & fr gr e
& ga-fraas adE wifs 7 AT S
I qr AT wuA AT AUied, 39 99
o= TETA g1 Arfgd, gy # wgar
J1gar § 4

it wm T (feee) o #
2y faw &1 fadng 7 7 o arer gor
71 79 faw 71 39y a7 & i e
TRV T WA 25 BT & ggT FC
50 &9 F7 AT WM 1 1961 ¥ 1971
a% a2 15 570 47 §7 A7 Qg dr
a7 g &fae Z@mr 9 1 1971
% oy 927 ¥ Ap A7 oe0w g€ AW
qagE Te am & fan dfae g
qr 1 37 fzars 7 r 910 AY 979 o9
w A AT i F7 vg § FAAr @
go ardre Tq AT § fAg dfrs dAr
sifed 1 Afwa dar adl & 1 fafret
arzm w1 fawrd Twwre a4t g, w8 §
SMAT § | I qg §9 AR T
fear &1 9741 AT qa1 & 1 I
aatar & fr 1976 ¥ Fiv 7@ TIHAVE €9
fan w1 1977 § o arw fiFg Q|
97 78 A% 7 ATE TAAY ATAEEY AL )
™ W & U aF 18 A THUE
T € #r e o gty et
R & | Tgwr Har waew a7 T ¢
fr wre AT ¥ waTEr AR ARE &
7k & | TEET AT% Haww qg frewar &
fip gaww oY FCAT A afas w73
wE} 1 gafoy s wEr HWE wdas
& fr qEnd gay ¥ @ ey
ag ag war ¥ & wrgar § fm oAl
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g g% Tawr wifas @ Sk
g fir B =t oy w0

wrre gt agr & A gafaq war & fw
T awd & T grafedd &
arEfE TEIEE W § Sl
et & 1 gl 75 @ faaed gary
w1 ¥ SRR ¥ w ¥ omg
vt arET T g & AR R
e amT R T A AL fr g
TR AT W F AT qragys T8
frar & 1 7 wvg N frFad 29t yq
ﬁwmﬁ% | Mﬂ'mﬂﬁ'g}m%
fr ot et & 78 0 Y 0 8wt
war & 0% fq agt 0 e g8 5
o &, Tl Ay AR G ety 2
fr afmifar aff 991 221 2, 5y wiw
% foq a fear 9091 8, 5ot 7 e
AT Fr St A O & fq 3 7eva7 Fomr
F I47 FAGHUT A& FaAr ﬁ'rg
T AT AT T T AN F ey
HT qZAN Tqr AT & | AoITAT FY
fawrad oy wreft 72t 8 1 F7 70 A
g a1 JnFT & W G ¥ 7w
ZgT7 AT T OIS T AT AqISTS
A g, TR IR 1 T T A &
sargo & fp wgh ndE 1 G0 ¥ faar
I G0 A forr e araE wedy
STt F1 O war | mATE TG ®Y
% Faadar w7 27 fzar wg A worag
s & 5 & e qqrg A0 v g A
FFTY Fr & A 7§ WAt afew gam
oft wo g A Fr TEAY

g7 Ay Efr gA Ew @
qoie ¥ WY @ A faddi § & wnE
¥ forq & & 1 SrrETATHAL A4 A
w qe AT {1 & farer g A A
wiw ady faqary | wdy §iq £ A0
§ qrge wiy § | el s A
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T ¥ SR B oy Y ¥ qa ) ag
€ aorre § ag W Tad a7 fawli o
T o § il fife
a7 =« WY & 1 ag W S 6 sny
T X W § I A oA
FH I F g iy R AT O &
&1 T o avge A A wwrd oy §
A &Y qe et § 1 T e
e 2w e G qlvw ww T
¥ wgl % i oo wremar &7 g% 8
FWHIC T % |19 FAHT ISTHA
& oY B Sime w9 ¢ @ § W A
¥ 7,000%0 AHFL 10,000Fo T%F ST
¥ =T G gwW A § § WY 75 1@
T w1 g oTd 8, ag T H 8
T o & 1 Ff i ag O W9
v arfear v 3 § foad wg
FA o oy § 1 T WAt wY
sfaad gk 2w A Feli § arAr owaw
§ T g o faR & Qo @
famr w7 g i & uorfaw W
¥ ¥ dE A go qo wrdo A
ware ¢ feer i i fed are daant
& 1200 WX afeT & 800 wwWi A
Toefifas oo Y, W w e oAt i
sooMMAMOT A E I WAR§
ag gz ATgT g qw F T &
@ &, wg aw weft A Y e AfEd
ot off gaRk dwdt sy fRult & el
& § we 3 frdwr s Y O fogdt
foraft 4t i gurdy sieemEE ® TORIRT
aiiwg 22 suf rfeens &t v §
BT §1 AT W AET § I P
wr o § W ST o & o

18 hrs.

HaT ot & g wifew Qe o
T w4 §, wWET ¥ iy v 4,
ST AT T IWH § gt wadd & g
¥ T § 7@t 9T @ N FH-Goay
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Taae wifiew @er ¥ Tt § o fe
west ara & 1 FfeT & o garr e
&7 wrgaT § fv domy # o gawr A
uT<o fro Yo @AT AT 7T & W AW
R &% @ ag & FarAr wrger § 0
% gaTETArE & "TATT 9T AgY afew el
T WTH I FE W | $E@Q 1977
¥ 30 [T 77 9% 61,265 ¥ ¥ 56,260
e Faw T § ) 6 a1 AR
fomar & Fifmregy, wwewe agr
FqRaar fadr e # 57 foreli & 37,893
TR sy Rl T ST R A
Tty faslt w1 s faa faar o
43,321 9TRGIE T A § 1 gafa
§ wdw s 5 saaT ¥ oraqE
wifee & W )

39§ s fip gw<l A gAgfRefadad
1 &en fipar sma A FA w9 1 9
Y qradi fgar ww @ v afafeae
1 F fan Y siifs orade fog w07
& o & wgar ¥ 1w wfafEasrs
& fo qradVE faqr srrao ar Sfddy

" srrdnfY, s Sfae QY & qare frdnly

w1 B gAT Frgr g 97 e S
w1 Zfwer QAT F ST & IAT Gy AT
FQAT AT ...

MR. CHAIRMAN: Will you kindly
conclude now becausge this is beyond
the ambit of the Bill? Please con-
clude now.

ot W TR : WY w6 arge KAy
* fod ©r Qe SEEte TR
#t erear A v forwd e i
FT F AT WY AT WAT g | wey
ag ¥ falw} o S & o gAR Avr
¥R § 9N g o, SR Rl ¥
o FT @ AN wrw § g et
wévee, fegram, T sz W e
fmar wr L., C
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MR, CHAIRMAN: I think you are
repeating yourself. BSo, 1 am calling
the next spesker. Mr. Anant Dave.
There is so much of repetition, I re-
quest Members to cooperate.

st e ok (598) : awmRy
Ry, wdY wEYew A qrEwE wiedr
foor @t & gawr & awdw sov
¥feer o7 wraem & 3, 4 F g AT
L

H{ wEEg A o Ao wmrd §
f g Bm & o sofew Wy 9 @ €
gt wwt ag T @ wied gw O
wr vy &, & Wt wEew ¥ fvar e
quAT agar § fr for foer s &
o s @S, &1 WIYET 99 @a-
wifedw & fremr &t s 7 oS
7 AT@ TGIE AT WWY % ITEY
T A ¥ owwr 9% 18 wr@ qEOE
FET w7 g §, At Y graw; fead
Trr grlY ? S 3EET 9T g1, 99 E
Santfers sy e ST AThEd | aw W
25 TqF ¥ aETHT 50 T A & @
§ ag wgrar &+ o AW o @ &, A
¥ FeETR F A oWy § o
% & dm & w0 § I arw dar
- &\ o g O qTard § o gey
9ge 4% T wArer wraT @ | adY A
Wl ot %t oy vl g

g ot Qv v FT ) §, SR At
wrer § & oY g agT 4T § 1 S
25 T § 50 WA FT W aF ITTH
oY v wg wf 1 og s0 TR ¥ A
R § SX 200 WH AT § AR wR
»t gde  gRNE daAd @Y 250
o &y
MR, CHAIRMAN: This point has
already been gpoken in detall by

" Pussports SRAVANA 5, 1000 (SAKA)

(Amdt) Bill 3oz

others. I would request you to be
brief.

SHRI DINEN BHATTACHARYA
(Serampore): He I8 not as competent
as you.

MR. CHAIRMAN: It is not a ques-
tion of competence, iy is a question
of cooperation. Now that you have
woken up, you can understand that.

ot gAex @ A I A v
qar ¥ & GTET A g W qEAr
=1fed 1 @Y 50 T Hrw B T w §,
#awswﬁﬁa’tgrrm{f%m’fqﬁa
¥ ¥ gAF arw vy Gur #r A,
T ot oy wified, A o me
I, & w % PR Tow ¥ ary §
% 9T FTHY 94T T4 Har, I wy
8T fed | gfeee At 25, 30 WK% s0
mw&waarwm?%%fmﬂ
Wmm&%vﬁw%mwr&u
AR Y aifw w PR T areRd fogp
FATH A IAY SATeT ey A TfEd )
Afer oft ot 25 & 7ErRY 50 %98 Y
3, ug fasgw &Ir Afi 2

wIw I X ARV T ag
QT & 7 T ad9 AW & wrer §y
TR AN, 4, 5 AT FUF
B UFFEAT AW 4 A7 W & ) HO
FgaT ag & O o7 067 % ¥ oqeay
o o # sk (a3 samer wmr
dgaTiz a9 F7 .1¢7, Qar o gere
&)

T wRi & a9 6 oY gaeT #Y
1T FE, IA AT HAT AR Faar W< &
ﬁi a9 ar qmi"ﬂ'uéf ﬁﬁ, Qﬁﬁ' #
wraT wat § |

SHR] A, BALA PAJANOR (Pondi~
cherry): Madam, I thank you for

8lving me this opportunity to parti-
¢ipate in the discussion on the Pass-

port BillL
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MR CHAIRMAN: There was no

other alternative; your name was
there.

SHRI A. BALA PAJANOR: I know
Mr. Kundu and Mr. Vajpayee are
wery good diplomats in this matter
“and, therefore, I congratulate them
© for their diplomacy. "I congratulate
these two ministers because they are
very good in diplomacy, because they
are able to win'over many friends and
because they are trying to. avoid
enemies as far as possible. Similarly,
they wanted to be very diplomatic
with the people of this country also.

1 remember how Mr. Vajyapee
came and made a statement here, of
course, with the help of Mr. Kundu,
that the issue of passport will be
made more eagsier. In the process,
they wanteq to be very diplomatic.
When they were trying to be diplo-
matic, they found difficult in manag-
ing the affairs. That is the reason
why they have increased the amount
from Rs. 25 to Rs. 50. I appreciate
that. I do not think that any person
who is claiming a  Passport has any,
grouse against that.  Previously,
everyone knows and I have had ex-
perience also that some of the pass-
port- officers—I do not say officers—
some of the agents in connivance with
the officerg used to get Rs. 5000 for
an endorsement for Saudi Arabia.
That has gone down to g very great
extent. It has come down to Rs. 250
or Rs. 300. '

In this connection, I say, they have
done a good job. But while doing so,
they have concentrated only on the
simple aspect of money. They have
not considered other aspects of the
difficulties, as correctly pointed -out
by my hon friend, Mr Vayalar Ravi.
They could have taken some more
time, burnt the mid-night 0il, and
spent the time in 5 useful manner and

come out with a comprehensive Bill -
concerned. -

as far as the passport is
taking into consideration all the.anti-
quated laws of 1922, 1939 and all that.
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. Even now, your home work is not
goad. I can point out only certain
mistakeg that I can point out to you.
You say here that Madras office is in-
charge of two places, Karnataka and
Tamil Nadu. You forget about Pon-
dicherry. That is also included in
that. You have not done the home
work properly. Pondicherry is galso
included in the Madras office. Why I
refer to this ig that you have not taken-
the trouble of going into the details
upto the last point. I do no; accuse
you. It is a question of going intgp the
details. I point it out to every Minis-
try- when they come up with their
Bills before the House. You must
take proper care to gee all the details.
It cannot be taken for -granted that
Pondicherry is also included in that.
I need not mention about it. You
must know it. '

For example, take a man who ig in
Mahi or a man who is in Yaman. He
has to come down 750 miles to pre-
sent an application for passport. The
same thing is with a man in Mahi
who has to come to Ernakulam be-
cause Pondicherry ig included in the
Madrag office. So, I request the hon.
Minister, as a member from that
area, to have a small office a Pondi-
cherry also to cater to the needs of
the people there. Many people go
to foreign countries, specially to
France and other countries 'and our
ties are much better with them than
with many other people outside. I
would request you to consider that.

Then, in the process of being very
diplomatic, you are caught in the
trouble, as many members pointed
out. ' For example, you said that
Members of Parliament can gign the
passport to make it easier and to get
out of the cultcheg of those bureau-
crats who are very often condemned
—I will not condemn them like that.
Now, before you sign it, a caution or
a warning is given saying that it is
a very important document—you
must take note of it—and that when
you sign for a . particular person, as
per the legal terminology, you must



308 Paseports’

see that a particular person is etono-
mically sound and is capable of mana-
ging ‘himself not only here but out-
side also and when he comes back
also. You have also to certify about
his character also. We politicians
can certify anybody for that. That
is no problem. But it is a- question
of certifying whether a person is
economically sound. Is it possible
for a Member of Parliament to know
about 8-} lakhs of people, in my cons-
stituency? Some of the memberg are
representing 10 lakhs of people. Is it
practicable and possible to assess all
the 10 lakhs of people and certify like
that? It is not possible. We simp-
ply sign it and leave it at that.
What will be the consequences later
on? It was not go with those officers
when they signed it earlier. I will
not accuse the officers as some of the
members said that they were in the
habit of receiving Rs. 5000/- or what-
ever it. I have no knowledge about
it. Some intermediaries or agents
could have done that as they are
doing now.

1 have no personal experience
about it. Personally speaking, I have
not signed even 20 passports after
you permitted to sign it because 1
strictly follow all the rules and regu-
lations—they have to give Mme an
extra copy; they have to give me a
photograph and I number it. In this
connection, 1 would like to bring to
your notice that some officers either
in Ernagulam or in Bombay ask some
of the members to confirm by writing
‘a letter that he has signed a varti-
cular passport.

It is an jnsult to a Member of Par-
ligmept. We are signing it and put-
ting g stamp and all that. I do not
know why they are asking for my
confirmation letter. So far, I have
not given it. Practically, 90 Members
of Parliument who have no knowled-
ge about these passport rules, conces-
siens and other considerations that
you have given, you have not taken
note of these things. I just signed it.
1 told the Passport Officer about it
He is'a nice man and lives in Madras
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Hig name is Mr. Das. He jg doing a
lot of good work., I told him over the
phone that this was not the parctice
with e, because he was not going to
beiieve in my signatures. I told him
that cince he was nog going to be-
lieve 1 my gignatureg how was li2
going to take note of my letter head
and signatures. It is a funny thing.
So the idea is to elevate the trouble
that people are facing in this connec-
tion. While doing so, you have creat-
ed a problem. | thing Mr. Kundu
sahib will take note of this suggestion.

People are applying in gerial order.
Some people come with the help of
agenty and other influential people.
Sometimes Members of Parliament
are also there. Then the Ministers
also telephone us saying please issue
thig passport. He wants priority over
o‘hers. So, there is 5 backlog in
every office. The people who had ap-
plied day before yesterday take priori-
ty over those people who had alreadv
applic | three months back.

[ can understand that there¢ may
be some urgency. I would like to
send my sister or somebody who has
married in Singapore earlier or some
such thing. You musg also give pre-
ference. 1 do not say everybody ‘s
equal hefore these things. I think
you must have two systems of pass-
port in the country. You put certain
passport in the urgent category and
for that you collect some wmore
money; and for that you must usz
also your discretion. If a person has
to join his duty before 30 days, unless
a passport is made available to him
within 15 days, he canndt go and join
his duty. Many people have develop-
ed a fashion to have a passport. I
will come to that later on, because I
think every citizen in this counmtry
should possesg a passport. It will be
a good identification mark also for
you for future verification. We can
also wave time during elections gnd
on many such occasiops. And natu-
rally we will also make good money
because if you multiply 60 crores into
50, autamatically you will get a good
figure, You have made a very good
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figure. Just now 1 was calculating it.
When hon. Member from Bhopal
issueg 10 lakh passports per year—
1 am not going into a small number
of nine lakhs or odd—and if he multi-
plies into 50, he gets five crores; and
it it of five years, it is 25 crores. Be-
fore the Janata Government gives it
to some other government, I wish to
come back again. So, I say, about this
kind of calculations you must be
careful also.

Then you must mnake some distine-
tion between passports—ordinary
passport and other passports. For
ordinary passports. many peop'e are
applying. You make it 25 or 30. As
far as urgent passports are concerned,
you make it 60 or 100. If 1 want to
join my family or if I have a friend
in some foreign country or if I have
got diplomatic assignment, I can pay
Rs. 100 and get out of this. Do not
make everything equal because that
will serve the purpose of your mak-
ing rules and other things in a very
easy form. That is one of the me-
thodg I wanted to consider also.

Secondly, many people are going
out, labourers are going out. You
must allow sympathetic consideration
for these people. These are the peo-
ple who have been looted; and these
are the people who have been cheat-
ed in many manners by the agents;
these are the people who are given
very bad treatment in the passport
office. Mr. Chairman, you may know
it very well that in many of the offi-
ces because these people are all illite-
rate or poor colliees or workers who
go out to Saudia Arbian countries and

' many other gulf countries to work
there and earn money,—they are
given a very bad treatment. You
must remember that these people are
making remittances to this country
when they are working abroad. If a
person is getting Rs. 2000 per month
ag a Carpenter in Abu Dhabi or in a
gulf country, he is sending practical-
ly Rs. 2000 to this country to make
some saving and lve for 5 better
future later on. But these people are
not given good treatment. Whereas
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persons lke doctors and others, when
they go abroad,. they buy cars snd
have big buildings and enjoy like
anything, They are given a proper
and better treatment, The Janata
Government should not have such kind
of partiality. So, you must see that
these people are alsp given passports
in a very easy fashion and they must
get priority over others.

I do not want to name the agents
or persons in our gide. There is one
person who sent 200 people abroad
last time. I am told, this person is
collecting Rs. 2000 from these people.
That is what Mr. Ravi hag alsg seid.
They sell away their property; the
sell away everything; even their clo-
thes they sell away and save Rs. 2000
and get into the clutches of these peo-
ple and they are ireated like slaves.
But they come back with good money.

The other day, the Minister of Fi-
nance was speaking that our foreign
exchanges remittances have gone up.
By whom? So, it is not a one man's
job; it is a coordinated thing. It is
not only a question ot foreign exchan-
ge but other things also. You try to
help them in getting this passport in
an easy fashion for which your office
people can give you a better golution.

MR. CHAIRMAN: Please try to
help the House by concluding as ear-~
ly as possible.

SHRI A. BALA PAJANOR: I do
understand your position. But please
allow me to make some contribution -
which will help the Ministry and the
House. .

MR. CHAIRMAN: I am not stand-
ing in your way. You are a mem-
ber of the Business Advisory Com-
mittee that has allotted the time for
this Bill. Therefore, I expect more
cooperation from you than from
others.

SHRI A. BALA PAJANOR: ] am
trying my best. It is not 5 question
of cooperation; it is a question of
helping our people outside for which
we are here,
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-MR. CHAIRMAN: Please try to
conclude as early as possible, Other-
wise, I will have to call the next
speaker, .

SHRI A. BALA PAJANOR: " 1 re-
quest the hon. Minister to consider
what I have said.

Here, he hag been dealing, through-
out, with the question of money only.
Of course, I welcome this measure
because something is  better than
nothing. It is good he has come for-
ward with this. But I hope that, dur-
ing his tenure of office, he will come
forward with a comprehensive Bill so
that things will be better for the fu-
ture.

MR. CHAIRMAN: Please try to
conclude.

SHRI A. BALA PAJANOR: Yes,
1 am concluding. Mr., Kawar Lal
Gupla was saying about the position
of Passport officers....

MR. CHAIRMAN:
him up already.

I have pulled

SHR] A. BALA PAJANOR:.... in
varioug places. But I do not gay that.
My submission is this. 1 hope the
Minister will take note of it. I want
to congratulate and praise those offi-
cers who are doing thig job. It has
become a very bad practice with us
to condemn always the bureaucrats.
By this what happens is that, ultima-
tely, even the people who are doing
good work get discouraged, get frus-
trated and do not do their job pro-
perly. Therefore, let us praise these
officers. These officers are working
very well. I want to bring to your
notice that the offices are understaff-
ed, and those places are very bad,
You must find out good accommoda-
tion for them and alsg increase emp-
‘loyment there. You are
Rs. 5 crores. You should make a good
plan. Let this income not be a quid
pro quo as you have said in public
finance. You are already maintaining
the office, This extra amount of Rs.5
crores must be utilised for employ~
ing more people. You ‘can gay that

getting
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the Janata Government is giving more
employment. Therefore, employ more
staff. Make a two tier system .....

MR CHAIRMAN: Please conclude:
I will be calling the next speaker:

SHRI A. BALA PAJANOR: I
hope the Minister will take note of
all the suggestions that I have made.
I wanted to suggest some more points.

MR. CHAIRMAN: You can send
them in writing.

Mr. Nirmal Chandra  Jain.

st fadwr ww #a (fadl)
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wy fadt o wfer ddg  aane
mfefew @ wAd--7 FAT FIW
2 ? TN ® ap WIETET @) T O3
fear mar a1 fr wfas o swtey
g WA I P, ¥ T R & wAr
TEaE
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¥ wir o, Wil sEegr dur e
& oft s 53w & off ¥ B fera e
WA e W e § .



311 Pasgsports

(= frda =z fw)

| ara-—gu fadas § ‘vl
s’’’ FvE-r &t s T &
¥y wfwa sw faaw & @ an @i,
fore % fad® *t sz ot fawr @ &,
FEUAGD FI FT AWEI E WY
&1 “arfae wRwr'’ wew uwE ¥ AFY 47,
@R AT e g §, § Wi g
T® wey w1 g2 faar wiw |

qredr qr—8 = e S
Y T@ 1T 7 GRgw v g fv oA
TRA F AT IR R AT WA L, ¥ A
FF g 1 & I A0 AT F1 RIAr
Y =ear, wfew 97 § 39 371 wAg
Far g, @t wrarfas & B 9u w1 aww
@AM E | FI AT AR AW
&  fip TrrAw ¥ 0 gUTS 9TH 7 HOH

MR, CHAIRMAN: If I may interruvt
you, I think that confirmation is asked
for because, very often, in the pass-
port forms the signatures are forged.

SHRI NIRMAL CHANDRA JAIN:
There is a seal also.

MR, CHAIRMAN: Even if there is a
seal, such malpractices are there,

SHRI NIRMAL CHANDRA JAIN:
Then one thing can be done. Samples
of our signaturey; may be kept there
because, what is the guarantee that
even in the confirmation letter they
will be deemed to be genuine signa-
tures? So, this may be considered oy
the Minister.

W A S K wgm owmger F
AT AR g e ew
wAT S S Ay, wrdy v W
S W o, 39 & Ay ¥ wgw -
THGE | A Ezed
o & | % 4 9w ® e
ot gfear (wwg) ¥ Y ow we
free &, Sw S ag s w g
T § W I ¥ W™ AT wWieor
AT FT A |
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“A simple Bombay woman work-
ing ag a nanny in one of the Gulf
countries got the beiter of the emi-
gration officers who off-loaded her
from g flight at Santa Cruze airport
recently.

The woman was returning to the
Gulf after a briet holiday here.
She had the necessary papers to
prove this, But officers from the
office of the protector of emigrants
would not allow her o resume her
job, for reasons best known to them.

There has been several reports of
a ginister racket at the airport in-
volving these officers. Gulf-bound
passengers have been prevented from
leaving wunless a “consideration”
which varies. from Rs. 600 to
Rs. 1,400/- is paid to them through
certajn people operatg in the™air-

port premises,

On some days, it is reported. the
emigration authorities lie low and
leave the field free for the henefit of
the embarkation police. THe “latter
it is alleged, refuse to stamp papers
permitting, passengers to board o
plane until they are also paid 2
*“‘considerafion.” ' :

The wily emigration authorities
tried the same game with the nanny.
Little did they know that she war
working for a high European @m-
bassy official. The woman simply
went to a telephone and called her
employer’s wife to tell her why she
was unable fo resume work on time.
The embassy official's wife telephon-
ed her couniry’s diplomatic office in
Bombay and explaineq the situation,

The following day the emibration
officerg at the airport, who had ofl-
loaded the nanny, were flabbergasted
to see her arrive with an officer of
the 1local consulate. There were
mumbled apologies and the woman
was cleared within minuteg and
whisked to the aircraft.”

gurefer aghear, w7 fawwr agw
7ol § AT 1w T Y gt &
eare Aw &7 gfivest 7Y aga wwwT Ay
¥ e g wareta w5 g oy g far
W | A wadAT ag § 5 aw
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SHRI C. K, CHANDRAPPAN
(Cannanore): Madam Chajrman, this
is a Bill mainly to seek enhancement
of the fee for passport I agree with
those Members who have said that it
is necessary for us to think in terms
of bringing forward a comprechensive
Pagsport Bill, 1 agree with them and
I do hope that the Minister will consi-
der that.

About this enhancement of the fee
for passport, I do not support this be-
cause I am not convinced by your
argument that the money which you
are receiving is just enough to give
the passports. An argument was placed
the passports. An argument of people
seeking passports will increase, the
revenue Mo will increase and you will
not find it difficult to meet the situa-
tion with the money that you are
receiving.

It is even more objectionable that
even before adoting this Bill you start
collecting money in anticipation ‘hat
the Parliament would put the seal as
you want.

Now, 1 come to another aspect of the
problem. The Minister said that every
citizen has a right to have a psssport.
But it should be remembered that even
after getting a passport, there are so
many legislations in our country which
make travel almost impossible for
common people. There ig the P form.
about which a decision has been taken
to abolish it, There are immigration
laws, about which a mention has been
made by more than one speaker, and
there is the Foreign Contributions Re-
gulationg Act. In view of this, I think
you should have a fresh look into sall
thes, legislations to see to what extent
these are in the interest of the people.

Then, when you charge more money,
You should provide better facilities for
the people at the passport offices.
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Even in Delhi, there is hardly any
place for people to sit there. /There
is hardly any place for people to con-
veniently wait for getting ‘a passport.
These are some of the things which
you must consider.

I do not know whether you have
received a deputation from Mahi about
which @ mention was made by the
hon. Member from Pondicherry that it
would be convenient for the people of
Mahi {0 go to Calicut which is just
acrosg their border ang to get a pass-
port instead of going all the way fo
Madras, 700 kms. away and spending
money for that. Yoy may kindly con-
sider this proposal.

Then, I am not against giving the
facility for the people to get their ap-
plicationg for passports signed Ly
Members of Parliament. I do not
think, there is any big risk involvei
for the Members of Parliament in
signing a passport application. I
would like that the M.L.As. should also
be given that authority, At least m
Kerala, all the Members of Parlia-
ment are signing thousandg of appli-
cations for passports and we do not
care much about that risk whether
financially he is sound or not. We
take it that he is sound, that he is an
honest man.

MR. CHAIRMAN: Ali the
from Kerala gre honest.

SHRI C. K. CHANDRAPPAN: Most
of the people are honest

peopie

It you are prepared to consider this,
I would suggest that the Panchayat
President; are the best people for this
verification because they know the
people concerned.

Then, there are certain sections of
people about whom you need not make
a fresh enquiry for example Govern-
ment servants. Everybody knows that
police verification is done before his
appointment is made. If the head of
the departmeni feelg that this person
is good enough and sound enough fo go
abroad, give him a pessport ang let
him go outside the country.
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I hope that some of thesge. observa-
tiong wil] find favour with the Minis-
ter, With these words, I conclude.
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SHRI G. M, BANATWALLA (Pon-
nani): Madam Chairman, the Bill seek;
to increase the passport fee and ihe
Statement of Objects and Reasons
gives two reasons for the same. One
ig that the fee has remaineq constant
for the past 17 1/2 years while the
cost of providing passport services has
gone up. The second reason given is to
provide better services.

I would like to draw the attention of
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The revenue earned by the Regional
Passport Office during 1875 amounten
tc Rs. 162 lakhs, while the expenditure
was only Rs, 88 lakhs, giving a sur.
plus of Rs, 104 lakhs. Then agiin in
1978, the revenue was Rs. 213 lakhs.
The expenditure was Rs. 61 lakhs. The
surplus was Rs. 152 lakhs.

I can understand that the number of
passport applications have increased,
But of this heap of surplus that is
available, should the benefit not pass
on to the people? I am afraid that
this ‘Government has the curse of
Midas on it and the lust for money in
order tr provide a fundamental
right of the poor citizen. With 3reat
fanfare the so-called policy of heing
liberal in the issue of passports was
launched. But there are several r.s-
trictiong that come, apart from the
inordinate delays in the issue of the
passports. In severa] offices there are
piles and pileg of applications. There
is also inadequacy of staff in offices. I
am happy that the hon, Minister is
taking 5 keen and personal interest in
this whole matter for which he deser-
ves due credit. However, it is not
merely being liberal ip the issue of
passports which is the only factor to
be taken into account. There are
several restrictions and to-day these
restrictions are being observed most
rigorously also. To point out the
rigours of immigration laws may be a
little irrelevant here, hut because a
claim is made of heing liheral in the
issue of the passpor{ in order to im-
plement the fundamental right or grant
fundamental  right  of travelling, I
have to point out these rigours of im-
migration laws, For example, the
agreement paper containing the terms
under which a person ig employad. is
required to be attested by the Indian
Embassy abroad. No foreign employer
wants to go through all this procedure.
The result is that India is suffering -
ond the foreign employer is turning to
other countrie; because of all these
rigours, ’

I neeqd not repeat'the havassment
and the corruption that is there when
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these people after having obtained the
necessary passport and visas want to
Jeuve the country and go in search of
job abroad, On the slightest pretcxt
there js harassment. If the passport
mentions one occupation and another
occupation is mentioned in the visa,
there is prevention of the person from
proceeding abroad,

Similarly, there are several restric-
tions, harassment, corruption and there
is a lot of loading of the people both
at the airports and the docks. All
these should receive due consideration
at the hands of the Government.

Now ] must also join in protest
against Clause 7 of the Bill. It has
introduced a very undemocratic innc-
vation gaying that the payment ot the
fee will start with the introduction of
the Bill, in anticipation of the aporo-
val of the Bill by both the Houses.
This is a very undemocratic innova-
tion. ] must raise strong protest again-
st and take strong exception to it. 1
hope that such a clause, clause 7, will
not be pressed by the Government.

Madam, I onee again draw the atteu-
tion of the Government to the great
harassment of those emigrants who
want to go in search of jobs. There
ig also a lot of corruption which is
rampani. All these need immediate
attention. Similarly, the Emigration
Lawg require thorough revision to he
in conformity with modern reqnire-
ments and in order to see that whiie
our own people are not harassed, the
foreig® opportunities and avenues
which are open to them do not dry up.
With these words I conclude.

=it gy faard  (wframare)
T wemy g, AZ TR 90
g fadwr Py faer g
# o TTEY waent ¥ T v At e
&, # GwT fasarar 3 g r 3z fadre
nagenfy Mif&.-m;:m |
MR, ‘IB’MAN: Please rasume
gopr seat, This Bill was allotted 1
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hours. We have slready reached this
limit. Ig it the pleasure of the Hbsuse
that the time for this Bill be extended
by half an hour?

AN HON, MEMBER: One hour.
(Interruptions).

MR. CHAIRMAN: [ would 'ke to
remind hon, Members that there is a
very heavy agenda and other wurgent
matters also. I request Members to
cooperate. We extend it by half-an-
hour.

1 think, we have had a fairly goad
dehste. So, it will be extended by
Walf an hour. 1 request Members to
be brief and not to repeat the points
already made. Now, Mr. Tiwary,

ot ywquwr frardy © & a7 frdae
%7 var a1 fr T faias ¥ gm0 Q-
qrE #1 Eva ®1 @gt Frar qar d AREAv
qraT Y aew 7oAy mad fadw
HeT 7 WY HATAG FYATTT T AAT AL
#¥ zu o7 57 a7 o 2m TR ¥R ¥
arad ¥ SATRT IRTT ENE, qR TEAAT
& fr goere Y 0% ¥ A1 TAF BT
w2, #% fr oammdE e AT T
sfwar & o s w1 owEA 8, g
FOfEForT ®Y 7 wEY gy gAv frar
war ¥ s awmr € wrg S v owE
wrarn wredi & w3 fr gy e 9
wozr whywifei @ g stfefras
orfrad ®1 & ©W 0 F0TREFET HH
#T HOCETE 9T O A T GO K
g1 dwm-aRedi w1 A1 g wfawre
% Frar wan & Forad wreor asvrw sy
w1 ae Fogram dvr e foeftd 1 346
&1 ety ag § & 52t 1975 % 4.75
arg sufgrtt 7 qraftd & fog v
v fir, agh ST ag I A ¥ 0
i & wom gk § e Wi W
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feat % 18 orw & ww ow y welt
1 mmor e v Ty
dur fr g fear mar &, ey
B oft iffeder v w1 wher
fear amr wifig Wik g Mcapm
& s¥efore v s WY wrcor qamT wifi
oy stk § s war g oY Y feaar
Xt gt 8, wix 35 firw w7 A g
fraffer fiear mar 8, o wwre sy
w fft WY A ax oraeE Y faer
QT )

m‘tz‘ummaamﬁaaqq
o qdfgat facger frfwr w< 4
gl Y W WY wgT ¥ o ghey

MR. CHAIRMAN: That point has
already been covered by the other
speakers,

5t woEw  frard © zafeg &
gt % e mraw # g w1 Wk
I FY T 3 FATE) WA wifew )

T gEm & fs ouw griame
w1 o1 w5 frar arr wfie
WX g darew, e var, geey
o, zfem s g daeae
wifs aore waremt & wfafefy gan
e gl foRwT ¥ g} WY wY ot
T geft &, SET g A & firg
ag ¢ Ty wfear #Y § r
W, fadwi § deyawd oy &
&R ®Y WY frar 9 vt wg wwre
Y & gard oY ) ot eRwret W
Tt §, Swr A Wy Fard, swwr
M AT fear wrar & TR der
WaEqT A WG ) wga ¥ A ooy
vorr Tt st g A g e e ey
vy o earfivarr w) 39 oA § o
TR} WY O Y st @Y Wi
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wea frast # ot for gvit wifgn
arfw g¢ O avet &Y wtfas gfesre
T A wfwearad, Iv% wqEe
& OF wredT 7Y fadw @, agr @y
SR gHy 7 g grfeer g

% 7Y & arg & vor fawr w7 93-
oo & gadqw w<ar §

*SHRI A. V. P. ASAITHAMBI
(Madras North): Madam Chairman,
I rise to say a few words on the Pass-
ports Amendment Bill, In 1976 there
were 5 lakh  applications for Pass-
ports and in 1977 this galloped to 9
lakh applications. This is mainly due
to the liberalisation of rules, regula-
tions and procedures for obtaining
Passports by the Janata Government.
The moment that the Government of
India declareq that the M.Ps can sign
the Passport application forms, the
number of applicants swelled to
double. This ghows that the number
of applicants for Passports would in-
crease further if the facilities are
expanded, It is the birth-right of a
citizen to move wherever he likes. The
Government must do everything en-
abling the citizens to enjoy this birth-
right.

If you analyse why our people in
greater numbers are seeking Pass-
ports, you will find that they are
mainly motivated by the desire to get
jobs oustide, which they are unable to
get within the country. In the country
they are not getting enough to quench
their hunger and thirst, do not have
shelter and clothing to cover them-
selves from sun, showers and shame.
They do not go for sight-seeing. If
unnecessary hurdles are put in their
way of getting Passport, it means
that they are denied job opportunities
abroad and they are not enabled to
get jobs within the country. Previous-
ly only bureaucrats were eligible to
sign the application forms for Pass-
ports. By empowering the M.Ps to

*The original speech ‘was delivered in Tamil,

10 L8~—11
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sign these application forms, the
Government have opened up fresh
avenueg for the job-seekers, I want
that the MULAs and MULCs also
should be authorised to sign the
Pasgsport application forms. The peo-
ple of a Lok Sabha constituency do
not get a chance even once in a year
to see their Member, as he spends
half the year here in Delhi. 1 demand,
along with my hon. friend Shri Chan-
drappan who also stressed the need
for doing this....

MR. CHAIRMAN: You want this
right to be withdrawn or what? You
come to the point and be brief.

SHRI A. V. P. ASAITHAMBI: I
want that the M.LLAs and ML.Cs
should be authorised to sign the
Passport application forms. There
are six Assembly constituencies in a
Lok Sabha Constituency. The M.L.A.
is more closely acquainted with his
constituency than a Member of Lok
Sabha because of the compactness of
his constituency. If this facility is
given to them, then, I am sure that
the number of applicants for Passports
will go up manifold. More and more
unemployed youths will be able to
seek their livelihood abroad.

The increase of application fee from
Rs. 25 to Rs. 50 does not redound to
the credit of the Janata Government
which swears by the name of the peo-
ple of the country, As pointed out by
my hon. friend, Shri Bala Pajanor, the
application fee can be increased for
those who want to go for pleasure
trips abroad, who go to foreign count-
ries for getting technical know-how
for their industries in the country and
such other exigencies. But the fees
for application forms of those seeking
jobs outside, just because they do
not get jobs in the country, should
not be increased. In fact, such employ-
ment Passports should be separated
for this purpose.

I demand that there should be more
regional offices in the Southern States.
1 can substantiate my demand for

JULY 27, 1978

more regional Passport Offices in the
Southern States by referring to the.
fact that 58 per cent of the total un-
employed in the country live in the
States of Andhra Pradesh, Karnataka.
Kerala and Tamil Nadu. In Kerala
you have already two Offices. If there
are more offices, naturally it will
greatly facilitate quick disposal of
applications and issuance of more
Passports for the job-seekers. Mr.
Chandrappan narrated the problems
of people of Mahe coming to Madras
to get Passports. Similarly, it is more
expensive for the people of Kanyaku-
mari to come to Madras for getting
passports, I demand that a sub-office
should be opened at Madurai in Ta-
mil Nadu so that the hardships of
people living in southern districts of
Tamil Nadu are minimised if not eli-
minated. They would be able to get
their Passports with minimum of time
and money.

MR. CHAIRMAN: I hope that you
are making your final point.

SHRI A, V. P. ASAITHAMBI: I am
giving a new' suggestion. You are
aware of the fact that there are so
many private agencies which are ex-
ploiting the situation. They swindle
the gullible people of the country by
promising a rosy future for them
abroad. I have heard that they fleece
to the extent of Rs. 5000 to Rs. 8000
per person. It is time that the Central
Government steps in to prevent these
rapacious people from cheating and
deceiving the unfortunate job-seekers.
The Central Government should issue
directives to the State Governments
that they should be ultimately respon-
sible for sending the people outside
the country for jobs, It Arab count-
ries want Doctors or Engineers, they
can go outside only through the Cen-
tral Government, Why should not the
industrial workers and labourers go
through the State Governments? Why
should they be left to the tender
mercies of mercenaries? The Central
Government should stress that the
State Governments do this job ~ of
sending people outside for jobs. The
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‘ML.As and the MLCs should be
authorised to sign the application
formag for the Passports. The hon.
Member belonging to Muslim League
pointed out that the Government of
India doés not sufier from paucity of
resources even from the existing sum
of Rs. 25 per application form. There
is adequate revenue from the existing
rate. There is no need to increase
it to Rs. 50. This proposal should
be dropped instantly, If that cannot
be done, at least Employment Pass-
ports should be exempted from this
increase. It should be bifurcated
from the Passports for luxury trips
abroad whose aprlicants can afford to
pay more for getting their Passports.

With these words I conclude my
speech. [
it afrem (forlR): mwmefa

W, gy g A & sepafr g
g—Prlly wawfer awgar g—fe W
q@ e W wEré A w1 A
wife sr v @ §

MR. CHAIRMAN: No repetition.
You should make only new points.
The same points are being repeated.
I think they have been covered al-
ready.

st wfter : gwrafy g,
A frafem fu & fadiy &7 & worge
i g ar @ § o Wy N e
Ty w7 w1 v § uwR §
wt f—wag v N agE W
L g

o & e aerd i o faeeer
Ty et &, qg & wod oy &
‘e ww ¥ oY fowra f—ag ag B
2o 1@ g W qfeat qo af § ol
T T R WY w7 §, Ter et
& ww & gy stefy o & g Wy e
fs o Wivwd, fEg RgEeww
i o Id W Y el ¥ AW
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@R & W 9T U T Ww
vz o § o7 % e Sy AN
§ 7 ¥ qiww: gaTR T oW R
3% @rii Wy gw ¥ TR 4w fe
o wfgd 1 oy & g wfew &
Wil 06 WY qwe gy Wy E—
& wmg g 5 oo wfywifal W
wHwfEt Y e § Gy =aeqr @A
wfed fored waRi N @ W
%, 3% a9 % sqage fear oY,
Iy qfY ey ff am o

17 b,

[SHR1 DHIRENDRANATH BASU IN THE
CHAIR]

A #olY off & uw farwrae &
ag T g § fe gee vdw O
&T 4 WWIT A §, o WA & fad Ay
o §, few dar ¥ Y § «@¥ A
QUTETE | T AT AN T GO
¥ daat & faofa¥ & aecsmr @ &
S I aw ¥ wror qrE & qny
Fawrcsc Wt AN
qE WY 11 0% §, T
wardt ¥ fay ¥ae ow qwee wifee
waE A § | w@W Ao ag @
wr § fo AN FogR froA R, AR,
a7 [AEA ¥ @Y TN F—Iw T &
qraure &Y g a7 Y g Y oy § Ay
ITET WRT FT TGS 9T o §
WTT AT ST —AGAE WTY § Wy
e fel w7 v SEW @ WY
qeeft & W Ag 9 IR W
qear & 1 ¥ oqaw § f§ oww
FaT 9w & qfireefy el # oF @@
mifrg 9aT avw Ofad | afx s
@ W T O N, & §F W WA
7 fifoy e xn  ofenly fasi W
feeely & @ oy Gifow, fred  awl
w Ty WX AT @ § g

Qe wreofre wwew ¢ afewsdy frelf
¥ ¥ Az & it ar wwat §
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o st : g feeger o am
1 T owwm & g o @R
g Ay magre Yt wr g+ fow
AW A wrErdt 11 wOw Y, N AW AW
sTandY w1 et fyeat fdr dar §, Foreer
ofar age aer §—& Wl oft & oy
s § fr & @ & sforrd Y avw
™ & o gfims el & fod e
o =EEr FA—I 46 ¥ W
TRrEaTe § T a1 aHgR § Al
qfinfy fasl & fad sgaewr afeesit
forst ¥ &Y Y =rfigd

faqior Wit wrare o gfr s
qrate waY (o7 fawege wey) @ gE%
Ry N BRT W A wETE
ot wfterw 3aw ol oY wE —
RT3 gAY grEw IS #Y 7 Y e 7fY
N o fevew & wamr At Ty
T T EY T ITAT | ST WL qIW
S AT #Y IR & AT Qur Y AT
o @, N T ogy @ ¥ aean
&Y ara vit FE Wl g o A v
afz ura g# ¥ Fear? w5 A6 wAEy
& A s & fagrer & wpEme A,
wifas wage fad, wuraf  gfog
Ao, g fo gard g 7 ot @,
md R A AfeT afe g
1 AR A A @, a9 R ag
" AT T HI gy whwwr
#0fY fiF w1 FY 9= q@aT

s % & ag frdew s =
fe w0 wogd & @ra wror ) A Ry
WY AAT L@, sww
o9 =i & aw oY mEear Hifay
o9 WY 50 T ¥ Ny @l %
T WA Y araT, S Sy
oY 7} v ¥fEw saEh W@ wwar

JULY 27, 1878

(Amdty Bil 328

ffrppam ¥ § av =
qraatE Y fawar gAY AF wrdy vy
& ¥ ot 9w & wwm, dag, frody
TR YT F qT A ot oud
SENdgE W oA ¥

SHRI M. RAM GOPAL REDDY
(Nizamabad): At the outset I con-
gratulate the hon. Minister for having
made the work very easy and for
giving the responsibility to Members
of Parliament to in sign passport
forms. By making Members of Par-
liament to sign the passyport applica-
tions perhaps the hon. Minister want-
ed to make them popular in their
constituencies, Wherever 25 persong in
a village want that I should sign their
passport, forms they invite me to the
village and 1 go and sign their forms
and complete other formalities ilike
signing photographs. Like that 1 have
covered many villages, That is how
we can approach people directly.
There is no hanky-panky in this, I
congratulate the Minister for having
made this work very easy. The Mi-
nister may be surprised. In Hydera-
bad. in Andhra Pradesh the passport
office has issued passports in 15 days
after the 15th day of my signature,
the men came to me with their pass-
ports, So, I was surprised. The
same is the case in Bombay, Mahara~
tra, where about 10-15 lakhs of An~
dhras live; there also it is easy to
get the pass-port. In Delhi also the
work is easy. There is a lot of change
in the regional passport offices after
the introduction of this system. Un-
necessarily we should not go on con-
demning the officers in season and out
of season. They are doing very good
work, We should not talk of the past
things now. Those days are gone. Be-
cause the Ministers are strict and
earnest the officers are also doing &
good job. I can tel you my owm
experience during the last Lok Sabhe.
I was an effective Member and I tried
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for 100 passports; for six months I
could pnot get them, In the end I
wrote to the External Affairs Minis-
ter—Mr, Kundu can see the corres-
pondence—if you do not issue those
pasgports in eight days, I am going to
withdraw my request, The passports
were issued. Now every day I can
sign 100 passport forms. It is very
good improvement, The Government
of India is earning a lot of foreign
exchange and a day may come when
the invigible amounts and external
remittances that are coming from
outside may be equal to the budget
of this country. Then our country will
be very prosperous. I  congratulate
Mr. Kundu, Mr. Vajpayee and this
government for the excellent work
that they have done,

SHRI G. S. REDDY (Miryalguda):
Members have made several points
and there is not much to be said. In
the statement of objects and reasons
it is said that at the rate of Rs. 5 per
year they were collecting Rs. 15 for
three years, Later on it was changed
to Rs. 25 and they said that it will
be for five years, at the rate of Rs. 5
per year. Now that you are going to
charge Rs. 50, are you going to
change the period also for the validi-
ty of the passport?

The second point is this, The rea-
son for the introduction of Rs. 50 s
that you want to legalise what is be-
ing done. What is being done is col-
lection of Rs. 50. If what we Thave
been collecting is illegal and if you
are trying to legalise it, you must ac-
cept that what was collected was il-
legal. If it was illegal you should
be able to remit the amount. There-
fore, please let us know what is the
legal position in this matter before
we give our consent to this Bill
There is another reason. The number
of applications have increased s0
much that it should be sufficient to
velmburse the expenditure incurred
by the department. Ag several hon,
Members have made out, the number
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of applcations have been increasing
by lakhs and lakhs. From five lakhs,
it has come to 9 lakhs and it will go
upto 18 lakhs, This should give suffi-
cient revenue, There js also the ques-
tion of foreign exchange that we are
earning. The foreign exchange earn-
ing has been increasing and that is:
also the reason why we should not
increase the rate from Rs. 25 to Rs. 80.

There is another reason. There are
80 many States where the work has
increased and as the work increases,
you should be able to increase the
number of offices, in order to achieve
the object of liberalisation and to
give  passport to everybody. Now
for example, our Kerala nationals
are increasing in such a great way
that there is a direct service from
Gulf countries to Kerala, That means
in Trivandrum also, you should open
an office for issuing passport. They
are making the greatest contribution
by earning foreign exchange to our
country. Therefore, more facilities
should be given in Kerala as well as
in other places wherever there is in-
crease in the number of applications.

There are certain complaints of
our nationalg being ill-treated; they
are being subjected to some immora-
lity pollution also. Just as in Shri
Lanka, we should be able to appoint
a Committee to go over to those
places and examine the situation and
take some remedial steps so that there
is no ill-treatment,

My next point is, in the granting of
passport there should be no political
colour. There was a news that Mrs.
Gandhi was not given passport for
sometime. But, later on, I heard that
it is being given. If that is so, it
should not be repeated in future and
no political colour should be given
unless there is a criminal case.

With these words, I conclude.
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ot el Arerw o (oo ):
Al vy agier, ARy faldw
oy oY HAgETEw AN qrEald dwte
faiws war 4, gawr & awdsw v
g ol ot §of & s wgen
<o far § 9 gfowr www o mA
fir sag aeey ot TR HT AR §, SR
|y st aT wew faely § 1 gt aw
TR 8 ara §, % o mgar €
AT & fog ST gEI? OTw
wr wifad 1w o) Wi Y apfeae
fatnft 1 Y O T® Ao wEwr aEw
IR FTEFY § | sy g aaT ¢ v 33
ferr & gradi serA w fewy snom
qR T aH $3 Wt & 1 & qowr @
awar § fs &% div-ane oy ogv—
are, vl s 7€ 76y H—aft zrqay
- fed ¥, ot @ & FAgdw ¥ fau AR
qre aff W § 1 sefed 9w s Ot
# xg vt § f& @7 g qwed W
sy wvft a% g g€ § A i mw A
1 sy wfgn o9t 1 gafae § wgm
£ & qraaté A § ot A ang faradr
Wi %1 feawa T g1

G GAGE BrE ad &) R
o wE e sl § afa o7 s
QUG ST WgH § 9w A A7 gy
¢ 1 saTaTe & fAw g waT ¥ ww
a4 a) THTE w9y #4T, & ge1T sqd
ot r7 ¥ aFAT 1 FEU A9 A § A
grar ¥ & faq a1 e F foe
wrar &1 ¥ I WY TR Hw R
gear § 1 AfwT on @ dqaT W R,
foad o Fw< § wiv & ange Al
FA & fag o agy § ) @
¥ firg 50 T9% W waTeT @ 1 xafeg
U ger § B o1e 59 aw w) yee
T | ATTRT GE qTENIE W g
T N a1 A1 Y 2w A R @i\
¥ favy s wenr oY W ) st
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Ty et et wel o et W
¥ F W v wfer 1 N
£, dw1c &, 37w vy anew § wawy
ugfer & wfge

Ay amer & Qomw onfefes @ody
T ar W ey WAt ) Y FRE A
wgr & far ot wreal § aredid & avav
@y g 1 g aad H IR <hwT AT
amy forr Afas 7 s wow wBw <Ay
¥ gz T |

e SR SAww ¥ gw yawr ¥
wgi €7 sy o wfuw & oifaza
oY gat i & gAET wvw W )
g agt & st 39 A F wrd A
wd § 1 ot wew w3w ¥ fau wees
¥ zwae § 1 XAy ¥ fewww @i 0
# ag e ¥ qg® Wew w2W & qredy
W ¥ maz gwen s wfgd o
agt &Y Ta® I F agy qaEF RO
raE ¥ IARY 59 whr $1 e ot
w1 fora war a1 & smgan g fa e
¥ auy g IW T9EC B @AY 8T
gyt Y g

T weEl & qrq & gy faw wr awga
@ g |

ey wwire feg (ifrarge)
9 ¥ 9g® ¥ urow) gepAre AT WA
g fa o @ eww frar €

LT IATY Mo )} H Fwra & ey
wY arary wpy savar ¥ wrendY B
qf ¥ FTHIATAIRTE T TPA AN
¢ wud fpgeara €Y wiendy ¥ s
¥ wgw O mar frat a1 1 3EY gwid
& @i, Pfeargy, weE, WAt
¥ ot ¥ oy &7 fggeam frant ¥
ww ¥ wgd fgeen forar WY wrgT & et
& ghrare & w fgrgema wY gfaar<y

¥ aw g7 Wrory ATy o w\fae WY o
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e, T RTEYRE& AywEy ¥ o efery
. R ot ey o § 39¥ fog & Wt
HRAE AT | g Wt W) qrwad,
ERTCH Y GO EY WY § ST aradd st
qyar a7 | uw & o9 gRTA srowy ¥y
AT Y F IT I AT SAT 3 Y vt
® T W ) aEEs Y WY 8§ )
-gY gAY | e ¥ witwat et
€ Tt av T @ fomr wg e &
axfere § o7 7 Wit oY aw R
Awfewe Fon faar wrg Y aga sraTY
Q| o W d ) Nhw
AW & a1z ga foe 34 fv wreeY
Y A} & ar 59 s 8 WY Y
@ g g & 5 e &
a1z Farzdy weft srdt § e garer sceamer
fYwrg ) YNNI A gk § sEY O
o a0 & G fag A § ST vy ww
AT | W AT TE Y of vy S
oW TUWI QI F@ ATAT N WY
2 38 T IEwT RF FLA DTN WA
IgF qX § AT a9 TEH FT T A
TG WTETA €Y ARt § o< AT A e
§ ag Y 7 w9 ¢ AT weETET A
oY oy agran A e

o uYc waE 8 o § o afe
e & garo Few dw fag smA )
ARt gm W 3% § e feo iy
AT wvroa o feg ord g1 # wrawy
wodt ara wrar g | & gty vt
@ 3w ¥ & wyar ) faw s W
& ®T qT4T A% AT § g7 A N garr
a% ¥ qor | & wre w= AR oo
graare nfea &1 58 a1 § sy oY
wrefea fear | % sgar wge § fw
qg aga T @O 0 A g
MWcfevo da X § oY fox gurw it
wtmr vy § o

o% oY g & 1 aree & ent
Figwfr N A v g §

(Amdt) Bill 334

WA Y AN Aw §
it W & g oI ¥ faw w7 A€
wow T @ £ B 0 dfw ahy
SR E ) R aww ok §
ag wafy qurey £ F T IR qur
wwar § fv T atfemw At €
oS A g At & qde Al gad qu W

A gt A EF GaTAA ) Ty

ag gy @ren § s oy yeeman § g wudk
oy w1y &1 fervay ¥, fow &) R
ST § SO g Gt ot wg) ot st
... (vrawmw)

MR, CHAIRMAN: Please conclude
now.

Wt weafie fog : gz § v
Qfrarge oty ¥ A g 1 dong
LEGGER ChUiE IR LR SCRE o (Sic
Y BT grAT FAT 5T faar § ol
gt faar 3 g o7 O s oY
awere & e & wod Sifer § av
wrg 1 &ty sty #Y fiodle agff w<
WE Srawens et K am gy
WL WIT TN qR AT A & Ay
ETaET g FHIT 0

ow ag fem qwgwr § @«
Wi g AT A¥ A W G®
N X ogwm o g oA w wam
AT R A TE I o
FrRAEMm 2, salr AT WX §
WY FTEL WA AT Y qqr AT @ fw
IAM AP AIATATE & | g
wrr gy avek ¥ wy § oo arad

wwnafer aphea : ATy waTer Wiy )

wat amare fag : ot & v
W 2 §, grtfe o g § fir gaey
tum, g s g I @ £
afer wgry § waT T JER waAw
R NE ...
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Wer wonit fay : gorsy ¥ oy & ot
I AW K RAT | A AT wAW
3 ar wx f gY wraT § wiife e o
Nar ozt &1 7@ oy ¢, gafad aw
Fr A are wrAr qEATE 1oAY
I =z gwe B fy § ¥ g W
wayr % fagy @ w1 wraet @
N I7H) 397 7 A7 AW 90§y AT@-
9% wifew wre weg< ar FfwaEr §
I & oY ® | @k warer
qiFarie & ¥ #) feewhifes
qEqE § )

it arq o faat () -« ae-
AT, AT & AW FT qTAIE qqq1Y
& fa feeftwrarqear & 1 T
¥ grodk ¥ w2 o vt wreaw &
e} & gl TOT AR aTgT Ay §
YT FT AT § | Arrwr o qg I
g fr 2, 3 7l & 99T @7 WA
gy fagna A g1 Mgy ¥ aeowy
fsr gg 3R ToTH & AW aradl’ o,
10 77 aF A wy &1 ¥ Twerw
& 5, 6 foreil &7 grovy wrer £\ 9
& ¥t miwadz qradR F fay
LTI T A E 7Y T &Y oredy
w3 &t §, Afew g Ay A, o
WY ot sredY woAr qrae A ¥ fay
freY s ag HE w7 wraTd | wafay
7g o wWeTATt § AW WM JF
R T agt W Y w7 9
o\ agf o< foma 7 9% 1 W0 4
#gw w1 waw @ ifad g g qaow
T §, o wé fafie s g wfgy
fora® o ENE I7 FT wrEdr B
fer ¥ ’

TR HYg YA F wror frar @
fw ot goaT &R 1 &Y TIEeTR
Firanwd 1w Ay ol Ao e
T 50 Y T wATS Aff w g
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¥t dar2 78w wrge wx Fay Ivav
dar 1w 3Y wrar § wAF TR Ty
frer wrr & 1 ¥Pew Forad) qre¥d
Fax 7 & o oY wrge o v oty
aff fasar, ar erae & gaq & af
fymar IT6T A 50 €4 W widr qEX
) smamagd frar o amee
i & 7Y Qorare fusar § e aw
FeRTumir T ) e ¥
wq AT axaeqr wT iy v Fww
<faezd qd=iror & @1t 5 grge Fouy
®ET FY W IHY qAT B g
agde ¥ Ofeq aify e § o w1
RIFrEFE S T 07 vt 2 §, T4
qz FQAEIL AT P A0y Wy ez
gdra gar Afwd, azdw o Fiw
ffaY, forad w1oe) s W gnit s
ar §Y wraet 7 ot R e owW
T AT R &1 e ar wTER A
aidareft aff grit 1 adr A v
1Y w1 gAY Tt qe@rs g arar ¥
Ik 9, AT faw qar § fee oY
AR AT A & VT /i forrar &
ar gas) WATLT TG F 947 frawa
t 7 xgaw et Ard alawn § Py
oT wrEET ¥ g FC gy § ) P
qata M ade @ w7 A
AT Y qrgT Gay w1 oF7 X
arfe wYE s et agaml w3 Ot 2
T T W W I weR ey ¥
o 7T %

oo Owet fag (wrrage)
garfe agga, wend faw o gw
wt & any Sefeas 8, cok enew
¥ uy are oY Fafesa ¢ & fr wa feder
o & ford gor St w7 Ay Ty AY
we

1973-74 § gt 41 gAT \zwh
T aradE & fod areft off oY 37 gare
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v Y el 7%, 1074-75 % 71 g
ety et W= 54 T Y are-
9 fay v, 1975~79 ¥ 78 gATT
gtk it 71T 8 1 g W @
. 9 fal Wy, wifs deamr aE wAT
AR 1976~77 % | /@ 8 EA
e arft £ 87 gATT #Y gr9-
NE fedr oy -

s § gud T § 5 qraeE
fagwrar g | WA AT AR
R forg gare oF T A ¥ fine radaar
Tt §, vt avc q argT oy & fy
Ui ]

Y Fx oft & g 91 5wy E
T A dgarht o & g gara
wafeg wfgse § 1 gwaw ¥
Fo UAQ Hto & gfaadw fearadera
ME EIYT TITH T 2387 qro @
FaT e § W AT JH FT K

Y HT AT FTafawTc AT NATY )
YeamIE &AW w gfiee

7 9t w2 & 5 anNd w1 whwere
Fomrar wfyir 1 dfen wredeguT
gra § o gt avg wr O & o
Tim &1 F Wt g & wlrer
%1 gad fEar qr faad qre W 1967
¥ qre9le g¥e F gMgT FE@T g,
IEA W E 1+ FfeT g A, g ww
g gu oY gaTt T o w7y qEy
g I s deor dadfer waraeh
€t 1 37 gy N a7 AR fier
1920 ¥ wega fvar war qr Y agi &
Hiufae 1w & Fgr qr—-

“It was at first hoped that after

the War, it would be possible to
do away with the gystem”

Mgy gy ey anr off fs o
ar wr mwfwmg,
¥fier At aﬁmﬂwm
T fr gt dfeam ¥ o e &
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7t &1 Qur wiE Xw Aff §, wet o
e aftmbgi1 e d, fr
BRI 9 wAT ¥ T wAlr oY

SHRI VAYALAR RAVI: Mr, Chair-
man, Sir, I am least bothered about
our foreign masters, We are living in
a free country. I am sorry that the
Member from the Janata Party still
wants to follow the footsteps of our
earlier foreign masters.

MR, CHAIRMAN: Is it the pleasure
of the House that time be extended
by half-an-hour?

SEVERAL HON, MEMBERS: We
agree.

Tro T AY fag : gark T o A
s g gat § A & A wgen g
g AT goumowo ¥ WY 212 wTT
¥

“No passport shall be granted or
issued to or verified for any other
persong than those owing allegiance

whether citizens or not, to the
United States.”

T 77 Fga & v wwar qewrT @
wIFAAT H aga w9 A 1 & g
wigar § fr fafew orfwariiz & sqa
¥ qafas o qrawid ¥ o 6t soeTe
T {1

% gaar Y s g § v 19
qrdR grargee fR oY &, O QRAAT
¥ Baw 2 MR TEGE § e
fry oy & & e o o § Y A
wgaT Frgar §, FfeT st ot gk arwd
araE fagas §, o & Fae o qray
9T T AEE |

T ara At og § fo st e«

ae gty whY, & qrgar § fe o om-
e Y 3, fod g &y §, I @Y
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{g10 T fam)
100 ¥ s weft Wy ¥fww AN
© g% T W, TN fe wY ww
faqr

gafey €z W wafow #
10 31T e o ol W Forgwrer
& fuy 5 Tt ﬁr&milﬂm
& fr g wr & o wigd § e ow
gt e wifee &1 wu, § o
wgar % gzt § g 9, fage ¥ &Y
ardy, & Tow aelY FY QRS ST emaT §
fr g2 AW & yuarew § qrovw sw
g & aifgd 1 wad wwa w7 aga der
FIAYT | I XW AT Y oA F T
91, aY ety FTatEE] ¥ fog A wereg
0T g W, ag wmaw A gel

e ¥ s § 3B A 39
qEAY AT AMAEE Y |

T qeay § wgr AT § 1 CgEfEw
g fo Wl qewifemes an a1 )
WA AT qEAT X AN qw| A
w7 a1 i areaé vy o e fa
257 @@ ¢ ¥4, ¥z fomaw qx fq
259 Q¥ ¥ Uacaw ) vy araerd
W A THRL TN GIIrGRAET AT
qrfgy, e AT frgweass e
wifer 1w fog o oY oTadE gy
faegr sy, @Y o FAET =JFET ) WL
¥ T 797 3] § W wErey # o
*Y Tag=ern X A 2, Y T §O grE=)
ot ward aret §, & 97 B ot W
g '

sl & am & @ orww
Sfadaw w1 gAdw T )

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir,
Shri Samarendra Kundu, who has
piloted this Bill, is a sweet and ami-
able person, and I accept most ol his
point of view. I do not think this
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Passport Amendment. Bill contsins. any
particular clause, which is either con

‘troversial or objectionable. AN that

it says is two things—first, increase
the fee from Rs. 25 to Rs. 50, and
secondly efficlency and expeditions
disposal should be emphasized; I
hope it will be implemented. This is
what the Passport Bill says, and if
that is so, it is to be welcomed.

Having sald that, 1 would oppose
strongly the whole idea of bringing this

" Bill with this kind of an anticipatory

provision. The fee has been increased
from Rs. 25 to 50 from the time of
introduction of this Bill. Thousands
or lakhs of citizens have already ap-
plied on the basis that the fee is
Rs. 25 but have paid Rs. 50, since you
have raised it to Rs. 50. Of course,
you say that if the Parliament will not
approve of it, you will not do it. But
you know jolly well that Parliament
will approve of it. Actually parlia-
mentary democracy perhaps means that
the Cabinet dictates and the Parlia-
ment registers or okays! That ig the
actual principle and practice. Now you
are making it a more practical reality!
You should at least be ashamed of it.
You should not take our approval for
granted. Next time, do not anticipate
our approval. Even if the House will
support you in this matter, anticipat-
ing the approval is not a proper thing.
Suppose, for the sake of argument, we
say “no”, will you give a refund of
Rs. 25 to all those people? How will
you do it? What about the interest
on the money that you have taken?
All these questions come in. Apari
from all that, it is basically anti
democratic and very wrong.

People who are wanting to go abroad
do not mind an increase from Rs. 2!
to 50, even though it is an increase
of 100 per cent, provided there is &
corresponding increase in effieiency
But in terms of efficiency the rise wil
not be more than 25 per cent.

So far as passport offices are con
cerned, what we want is that there
should be scientific organisation ant
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streamlining .of . procedures.. Help,
assistance and guidance should be
given, particularly to the poor and
illiterate applicants," who sre in need
of guidance, who are largely exploited
by spurious kind of travel agents.
There are good and bad travel agents.
Many of them are -good, but many
more are bad, Since a large number
of poor and illiterate applicants flock
the passport offices, they must make
arrangements for guidance and assis-
tance, The suggestion that there
shoulg be an increased number of

passport offices and specially in all.

State capitals is good.

In passport offices there should be
four things. Firstly, there should be
adequate staff. Secondly, .there should
be adequate office accommodation.
Thirdly, there should be necessary
equipment and - gadgets. Fourthly.
there should be sufficient number of
officers, particularly clerks, knowing
the local language. It ‘s equally im-
portant. It is no use appointing peo-
ple who do not know the local langu-
age it will create gdifficulties.

Lastly, 1 come to corruption. My
point is that corruption in every Gov-
ernment department is largely because
of delays. In passport offices, because
there is more delay, so there is more
corruption. In some cases, there 18
deliberate delay and that gives scope
for more corruption.

Now, Sir, I want to make this point
in great seriousness. Here is the Gov-
ernment of India. the Janata Party
Government, who from their policy of
15th August, 1977, of last year, asked
us MPs. to sign the forms, which we
are doing. It has added to our work
in a tremendous way. I do not mind,
we will do it, but the point is they
are asking us to know all people. How
do we know all people? If I know a
person for more than two years, and
I know thousands, I sign. If I do not
know, I still sign after verification,
but I strike off the two-year lne. I
suggest for the consideration of the
Government that when a Member of
Parliament signs, they should remove
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that clause -of -two-year acquaintance.
It you do that, we will be able to sign
correctly. Otherwise, the Government
of India wants me to sign a {false
statement, No law in this country or
in the world can make Members of
Parliameént, or at least me, to sign
something which is false and totally
wrong. Therefore, if you make this
law, remove that line of two years
since the M.P’'s gignature is there.

About verification, I am sorry Mr.
Bala Pajanor is perhaps not right. We
must insist on verification reports
signgd by MPs. to be sent back to the
passport office, because they should
know that an M.P. has signed. I ap-
preciate that, we will sign the verifiea-
tion, but please remove the two.year
line, do not make me sign a false state-
ment by your law. - If you make, I
will not sign, and if I do not sign, I
cannot serve my people. That is why
I say it is very important.

Moreover, if you make any rules or
change any guidelines, please inform
us. You will be surprised that the
Government of India do not inform
the M.Ps. whether they have to sign
on two or three photographs. So
many applicants come and argue with
me that three photographs are requir-
ed. I say Government of India wants
only two. If you want us to sign three
five ten or fifteen, tell us, we must be
informed.

Finally, I can only say that getting
a passport is not only a right, it is an
obligation on the Government to give
these passports to people because we
have already come to a stage where
holding the passport of a particular
country, as of this country, the Indian
Republic, is only a legal right, but we
are already in a situation, in a time,
where we are having a passport of ‘a
world order, international” relations
and international order, both in our
hearts and heads. We are world citi-
zens mentally, intellectually and ideo-
logically. We are only citizens of &
country nationally. Therefore, do not
restrict people from going abroad. This
is my request.
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st Trw frore qveery (Eoig)
qufs wQww, # wd omew
g N oy T § o dfew
X4 & grq 99 YT 0F gETT § ) aF
wE arn fF aFm m wnA ¥
forg & 7 @1 Afww whasa & g
Y ¢w 73 syt TAT IfEq | v frde
ifre d A & I v AT §7
o a8 aF AT §, I¥ 4 geiefy
- fo o wowTT A § s O @,
97 & I A% Ag 3o wrer forad
ot 3 g qEfiiEe § & 9w wRa
¢ fadw & ¥ 1 AT OF fow
Fo bl —Tw A W EIRE A
gqz ¥ ¥ fauw AN FAF ¥ fa
faer wrraT AnEdT &0 WY Wl FE
% forg, srai SifamrTee # forg fadw
AT AEAT § I8 H I IF L ) 9
¥ om g3 & & wgar § fr afe @l
A0 YEAT FY ARG aY grade ¥ fagra
F@ gw I AT @ A
wetg 1 af g arfgg) W W
w3 § A FTARY, WA FAT
& o wrk &, ¥ ofcr? § &t fae
-y-‘fq‘(ﬁfmmztﬁtuft
A oy § @Y T AMEY SOrAE B
FqT, AT AT AT ) WOGHT FW
faRwii & o7 & FTC) AfET orgE
s g & IR AT A §, T
g nefviE w9 wodt fore dfeefad
X A F FR % A Y, TAE
Fae % T 41 W O v ¥
gy § 5 fam & S a9 AT
womT § for & FXTREA O D
&g W < fadw 53 J19 4, 3T H FR
% W §) O ey & ST AR
dur Fray agar w@r §7 o g
¥ iy § wgd v &, for w1 w0
A A Xy §, A {2 Asd g,
s ag 2w o <y § v & forg,
agt wox & warn fadw oA ogw
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WOk § o W 9T AT A
fr qu.gm.q. & qgt e, gaedrs
¥ agi Wi, oreE wrfew ¥ o,
WY 9§ &, 99 KT | THWg ATC
7wz § fr wemre #) fe & faare
w1 wifeq 5 adwr qradid 1 frer
@ v gt @, a1 Fae e & o wwe
w1 g 8% A g o o B O
agt 1w X Wy A Fo0? F
a ra gaa ag 1

g9 gard q% § fr—-Jur Tas
T A Fg f—umA Afage w@R
& sifee, s qr edw g etfar—
feax @zw 3, w8 & demey o
e wifee & ffagt g
a5t fagre ¥ wv€ arae mfew @ &,
wry qzaT & aEdE wifew efad
fagre & ovr wofe adf &, aga i
& WYT oY wen W Fadeii o Ay g
g fay am fagre & g & fao
qzar ¥ & qadE  wrfew e
Ffedr

T ol ¥ gy & 910 A @A
g
SHRI A. BALA PAJANOR (Pondi-
cherry): Sir, I want to make only one
point, which I forgot to make because
of Mrs. Parvathi Krishnan's interrup-
tions,

Last time, I was going to Australia,
Singapore and other places on a study
tour. What happened was that I was
detained in Singapore. There I asked
the Embassy people to make an en-
dorsement in my passport. I surrend-
ered my passport to them. They de-
tained me for 7 days and finally they
told me that I had to go back to Delhi
for getting this endorsement. I had
to come back here and after getting
that endorsement, I again went on tour.
That is the treatment that was meted
out to Member of Parliament.
came with a feeling that the treatment
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of the Embassy people was not upto
the mark.

SHR!I VAYALAR RAVI: 1 endorse
these views. Proper treatment must
be given to the Members of Parlia-
ment. This is a serious charge—a
Member of Parliament had been in-~
sulted by the Embassy people.

MR. CHAIRMAN: Mr. Kundu will
take note of it.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): 1 must thank everybody here.l
never imagined that this small Bill
will arouse so much of discussion, 80
much of support and sp much of sy-
mpathy..

Many of the Members who parti-
cipated in this debate, gave very many
valuable suggestions. Some of them
gave me rose garlands and some also
threw a few brick-bats but those brick-
bats just touched me like flowers be-
cause only through criticism, construc-
tive criticism, suggestions, exchange
of views democratic form of Govern-
ment would live and survive. That is
the view we cherish so far as the
parliamentary form of Governments
are concerned.

Before 1 go into the details, 1 would
again congratulate all of you for hav-
ing participated in the debate and for
giving valuable suggestions. The scope
of the Bill is very limited. But most
of the Members concentrated their
thought to corruption, increase in the
cost of fees amendment of the Passport

MP's signatures and particularly
the difficulties faced by the poor peo-
ple. With a lot of affection and sin-
cerity Mr. Vayalar Ravi and many
others both on this side and that side,
have sald how these poor people are
really troubled when they go for a
passport for going to foreign countries
for seeking some job. I am personally
aware of it. I can assure this House
that any news of corruption that
comes to us, we deal it with a firm
hand. In spite of our pre-occupation
inside India and outside India, when-
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ever we come back, whenever we are
here, we go 10 the passport offices and
make. surprise checks. We go from
counter to counter; I stay in the queue.
1 inform Members of Parliament and
also start discussion in the presence
of them and of officers, as to how we
can improve the functioning of the
office. Therefore, I can assure you
that so far as corruption is concerned,
we will be ruthless. We will not gpare
anybody on this score. At the same
time, somebody said that this entire
passport organisation is a den of cor-
ruption. This is also not fair. I have
seen, there are many dedicated officers
who' work very hard. They resist
allurement. They work with devotion
and dedication. They work beyond
the office hours also cheerfully just to
help the people. To those officers and
also to other employees, I convey my
sincere thanks.....

SOME HON. MEMBERS: Our thanks
also.

SHRI SAMARENDRA KUNDU: Be-
cause it is they who will implement.
our desires.

Coming to the question of an increase
in fee, 1 do not want to repeat what.
I have already said. Mr. Banatwalla
is not here. I do not know from where
he got those figures. While 1 made
my initial speech, I gave a rough
break-up of all the expenditure. Mr.
Banatwalla, perhaps, in order to have
a dig against the Government, did not
take those things into consideration.
The question is, whether you want
efficiency or whether you go on stickl-
ing with an increase in fee as it has
to be done due to the rise in prices,
rentals etc..... :

SHR] EDUARDO FALEIRO (Mor-
mugao): It is double.

SHRI SAMARENDRA KUNDU: It
was Rs. 5; it was raised to Rs. 15 and
again to Rs. 25. It was increased
from Rs. 5 to Rs. 25....

SHRI EDUARDO FALEIRO: An in-
crease from Rs. 25 to Rs. 50 iz noi
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[Shri Eduardo Faleiro]

Justified. It is double. In 1971, con-
sidering all the expenditure, it was in-
creased to Rs. 25. Now, within a short
time, it is a hundred per cent increase.
The people who apply for passport are
much poorer now than those who were
in 1971 because they are job seekers,
unemployed people and all that.

SHRI SAMARENDRA KUNDU: There
has been an increase in expenditure
on administration and staff. It is not
for the first time that the passport fee
has been increased. It was increased
from Rs. 5 to Rs. 25. Suddenly, with-
in two years, the load on the Passport
department has increased from 4.5
lakhs to 9 lakh passports. Last year,
we issued about 9 lakh passport. Con-
sequently, all sort of work has in-
creased. If you want to cut down the
delay in giving passports, if you want
to make the machinery more effcient,
certain amenities have to be provided.
Had there been Mr. Banatwalla here, I
would have told him one thing. He was
there in the R.P. office in Bombay.
Does he know what rent we are pay-
ing? We are now paying more than
Rs. 1| lakh per month. I cannot give
you now the detailed list of all the
expenditure. We had calculated that
the cost per passport will come to
about Rs. 45/-. If we add Rs. 3.50 as
registration charges. postal charges,
it comes to Rs. 48.50. We are left with
only Rs. 1.50. But by the time one year
elapses. there wiil be further hike
in prices and the prices will go up.
We do not want to fleece the poor peo-
ple. There is no way out. If you want
to have some sort of efficiency, if you
want to lend some efficiency to the
whole machinery, if you want the
machinery to work efficiently a certain
amount of increase in fee has to be
there. It is with a lot of hesitation that
I have come up with this proposal, We
know that thig is the only rubbing
point on which you will pull our legs.
But I am sure, you will not succeed in
that. :

Coming to the other point about
having a comprehensive Bill, I entirely
agree with you. It is necessary and
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1 also feel that some portions of tlie
Passport Act need to be amended. The
suggestions given by Mr. Bala Pajanor
and Mr. Vayalar Ravi are most wel-
come. We will look into them.

At the same time, a reference was
made about the Emigration Act of
1922. As I said outside the House, it
is almost outmoded....

SHRI V. M. SUDHEERAN (Alleppy):
Are you aware of the corruption pre-
vailing in the Bombay office?

SHRI SAMARENDRA KUNDU: Cor-
ruption is everywhere. We have to
tackle it with your cooperation.

SHR1 V. M. SUDHEERAN: We have
brounght up the matter several times.
It is still there.

SHRI SAMARENDRA KUNDU: We
are tackling it.

SHR! V. M, SUDHEERAN: This Bill
is not intended for that.

SHRI SAMARENDRA KUNDU:
Though this immigration matter is not
connected with this, since some hon.
Members have referred to it, I
thought I should say something about
it there.

SHRI V. M. SUDHEERAN (Allep-
(pey): 1 request you to make on the
spot study along with some Members
of Parliament.

(Interruptions)

SHRI SAMARENDRA KUNDU: My
dear friend, within a month, 1 have
gone twice there and I have made on
the spot study. I also paid a surprise
visit and 1 know some of the prob-
lems which I do not want to disclose
herein the national interest. We
are seized of the problems, We have
taken some action wgainst some peo-
ple. Faeme people have already been
punished and much more is coming.

SHRI VAYALAR RAVI: We are
tully aware that you are doing- all
your efforts and we sre grateful to



"349  Pawports . SRAVANA 8, 1900 (SAKA)

you; becauss I am feeling that you
are trying to curb the corruption.
Hig only request is to do some thing
more. But we want to kiow about
the Act. What are you going to do
about it? i .

SHRI SAUGATA ROY (Barrack-
pore): Before the Minister continues,
you have to extend the time of the
House.

SHR] SAMARENDRA KUNDU: He
has extended it. About the immigra-
tion Act of 1929, that Act we are
going to amend. We are going to bring
about an amendment some time pos-
sibly during the year in the House;
and already a draft amendment is
ready. A committee of the officers are
going into it. During the period that
we have come over here, for the last
14 months or so, we have really libe-
ralised it. We do not want that the
genuine people who go abroad for get-
ting jobs in West Asia should be, in
any way, harassed. Therefore, we have
introduced many liberal procedures.
And even those people who do not
have job vouchers, who do not have
job permits, we allow them to go
abroad if they can bring a ‘No Ob-
jection Certificate’ which will entitle
them to remain with some of their
relativeg there,

(Interruptions)

SHRI V. M. SUDHEERAN: Are you
considering of giving this power to
the Memberg of the Assemblies also
to sign them?

SHRI SAMARENDRA KUNDU: As
you must have heard, Mr. Balbir Singh
and many other MPs also had said
that these people are being harassed
by unscrupulous people, by touts and
by some other agents; and they are
in trouble. What we are going to do
is that we have to mdopt such a policy
so that genuine job holders can go.

SHRI M. RAM GOPAL REDDY
(Nizamabad): That is why you have
introduced this system for Members
of Parliament. :

" (Interruptions)
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MR. CHAIRMAN: Let him conclude.

SHRI SAMARENDRA KUNDU: -
Therefore, in short, we have to
streamline the entire organisation so
that the real people who have jobs,
who go there, ghould not be hurassed.
Coming to the difficulties, as far as
Members of Parliament are concern-
ed, when they verify these applications
we have still to find out how these
difficulties would be less and Jess.
There iz a proposal already if we can
authorise MLAs to verify this appli-
cation and we are seriously consider-
ing all these things.

If sometimes somebody telephones
you or gome of our officers write to
some MPs. saying whether the signa-
tures are genuine or not, I hope you
will kindly oblige them and 1 will gee
that they should not disturb you fre-
quently by telephoning you.

(Interruptions)

SHRI VAYALAR RAVI: There is
nothing wrong. People can forge the
signatures of the Members of Parlia-
ment. They must be verified. There
is nothing wrong. They are doing a
right thing.

(Interruptions)

MR. CHAIRMAN: You
note of it.

SHRI SAMARENDRA KUNDU:
Mr. Mavalankar has also suggested
very forcefully that we should not
ask Members of Parliament to certify
that they know somebody for two
years,

make a

(Interruptions)

PROF. P. G. MAVALANKAR: Why
should you by law force us to tell a
lie in this matter?

(Interruptions)

AN HON. MEMBER: He hag al-

ready made it clear.

SHRI SAMARENDRA KUNDU:
What 1 gaid wag that you had made
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a suggestion and we wil] very sgym-
pathetically consider this suggestion.
That is what I have told you.

(Interruptions)

Some Members have raised a point
about Diplomatic Passports. They
have said that Members of Parlijament
should be given Diplomatic Passports.
Members of Parliament when they go
out on official duty, are given Diplo-
matic  Pagsports. (Interruptions)
The whole list of Diplomatic Pass-
ports which was drawn up earlier is
under review; we are re-thinking on
it, we are re-thinking how to make
this list uptodate. There have been
verious suggestions from various
quarters. Keeping all these in view
and the discussion in this House, we
will try to draw up that list again
and see how far we can accommodate
the desire of the Members of Parlia-
ment. P

I do not think that there is any-
thing more to be said ¢n this. I think,
I have covered almost all the points..

PROF. P. G. MAVALANKAR: How
did you anticipate Parliamentary ap-
proval for the increase in fees?

SHRI SAMARENDRA KUNDU:
Prof. Mavalankar made a point
forcefully that we should pot~ have
anticipated Perliamentary approval.
He knows this—he is an intelligent
man—that we will never anticipate
anything. The Bil] says that the
difference between the fee as approved
in the legislation and the fee already
paid is payable. So, they will pay
only the difference after the Bill re-
comes law. If anybody does not want
to pay the increased fee now, we can
not compel him, He is free to pay
only Rs. 25. But we will be collect-
ing the difference when this Bill be-
comes law. (Interruptions)

SHRI VAYALAR RAVI: The Minis-
ter hag not answered one question.
During 1975-76, during the Emer-
gency, some passporfs wer impound-
ed in foreign countries especially in
Kuwait and some other wreas. Be-
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cause of the prejudice of gome officers:
—I do not want to name those oMi-
cers—.especially in Kuwait, the pass-
ports of innocent people, the passports
of many Keralites, were impounded
without any valid reason, Their ap-
plications are pending in the Minis-
try. Will you consider them favour~
ably and return the passports to
them?

MR. CHAIRMAN: Please make &
note of it.

it Arq o et : & ow oA
AT TEAT § 1 TRAA & gl
wrest  agt oy &1 W qE A §
fF 999 & ewT ¥ WO @ ?
(wrwwm), i) awi wd g=r B
WR WY %% ¥ i 7w fowr o g= o o
@ AR awedt @ WAy

SHRI SAMARENDRA KUNDU:
You come from Rajasthan—] now feel
that you really come from Rajasthan.
Jaipur is in Rajasthan, We have al-
ready decided to open an office in
Jaipur. (Interruptions)

ot mmy o foraf : 2w & gord
WA P, T T R
§

MR. CHAIRMAN: You have al-
ready made your points.

18.00 hrs.

SHRI NATHU RAM MIRDHA: I
never stand in this House to disturb
anybody. But I want{ an answer on
one point, I want another answer.
He is a liberal Minister and a good
Minister and I am therefore asking
another question,

fomet areitd & fad gt W oA
g Tt AR aER A WA §, 55, 10
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_ MR CHAIRMAN: All right, please
taks your seat now.

SHR! SAMARENDRA KUNDU:
As I have said, you know very well
that we have taken a decision to open
an office at Jalpur. Since you want
it, in  August—September we will

open it. «

So far ag other States are concern-
ed, there algo we are taking very
quick steps to open it (Inter.
ruptions).

" MR, CHAIRMAN: Please take your
seal: you have gpoken in detwjl and
have made s0 many points, (Inter-
ruptions). Pleage don't interrupt. Mr.
Minister, please carry on. (Interrup-
tions), The Minister may carry on.

SHRI SAMARENDRA KUNDU:
1 have concluded,

MR. CHAIRMAN: Now I will put
the motion for consideration to the
vote of the House. The question is:

“That the Bill to amend the Pass-

portg Act, 1967, be taken into consi-
deration”.

The motion was adopted,
Clause 2 (Amendment of section 5)

MR. CHAIRMAN: Now, there are
several amendments. In regard to
amendments Nos. 1 and 2. Shri
Anant Dave is not here. Shri Banat-
walla is also absent. Then, Shri
Vayalar Ravi.

SHRI VAYALAR RAVI: I move:

Page 1, line 12,—
for “rupees AMy” substitute—
“rupees twenty-five” (7)

Passports. .. SRAVANA 5, 1000 (SAKA)

(Amdt.) Bill 354 -

Page 3~
after line 15, insert—

(c) after sub-gection (3), the
following sub-section shall be inserted,
nameiy:—

“(4) Any application for the
issue of passport ghall be dispos~
ed of within a period of six
weeks from the date of s
receipt”. (8)

Sir, I want  to make

a few obser-
vations,

MR. CHAIRMAN: You wil] speak
afterwards, You have to move them
first, Now, Shri Eduard, Faleiro,

SHRI EDUARDO FALEIRO: [
move:

Page 2,—
after line 15, ingert—

‘(¢) after sub-section
following sub-section
inserted, namely: —

“(4) Any application for the
issue of passport shall be dispossa,
of within a period of two months.
from the date of its receipt”.’ (10).

(3), the
shall  be

SHRI V. M. SUDHEERAN: I move::
Page 1, line 12,—
for “rupees fifty” substitute—
“rupees fifteen” (13)
Page 2,—
after line 15, ingert._

‘(c) after sub-section (3), the
following sub.section shall be inserted,
namely:.—

“(4) Any application for the
issue of passport ghall be dis-
posed of within a period of three
weeks from the date of its re-
c?]p M) (14) P
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PROF. P, G. MAVALANKAR: I
‘move:

-Page 1, line 12—

for ‘“rupeeg fifty” substilute
“rupeeg forty”(19)
-Puge 2,—
_ after line 15, insert—
“(e) after  sub-section (3), the

following sub-section shall be
ingerted, namely: —

“(4) An application for a

passport shall be disposed of
within a period of forty days of
its receipt”.’ (20)

SHRI LAXMI NARAIN NAYAK: I
move:

Page 1, line 12,—
for “rupees fifty” substitute—
“rupees thirty”. (21)
MR. CHAIRMAN: Shri Vayalac
Ravi, you wanted to speak on your
amendments.

SHRI VAYALAR
Chairman, Sir, I have already made

GMGIPND —JOB [I(—18t0 L8=
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RAVI: Mr.
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my point. The number of pessports
issued by the department has gone
up from 3.5 lakhs to one million. The
'ncome of the department has, there-
fore gone up and, thus, there is no
point in increasing the passport fee.

Secondly, we may also fix a timo
limit for disposing of these applica~
tivns.. . .

SHRI RAVINDRA VARMA: Stir, it
may be taken up tomorrow.

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Is it the pleasure
of the Huousg that further discussion
on this Bill may be continued to-
morrow,

STME HON MEMBERS: Yes.

MR. CHAIRMAN: Shri Vayalar
Ravi, you may continue tomorrow.

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
28, 1978/Sravana 8, 1900 (Saka)



